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AMENDMENT IN THE ANDHRA PRADESH
RicE (INFORMATION, INSPECTION AND

SErzure) ORDER, 1958

Surr B. N. DATAR: Sir, on behalf
of Shri A. M. Thomas, I also beg to
lay on the Table, under sub-section
(6) of section 3 of the Essential
Commodities Act, 1855, a copy of the
Ministry of Food and Agriculture
(Department of Food) Notification
G.S.R. No. 1019, dated the 27th
August, 1959, publishing an amend-
ment in the Andhra Pradesh Rice
(Information, Inspection and Seizure)
Order, 1958. [Placed in Library, See
No. LT-1613/59.]

-—

LEAVE OF ABSENCE TO SHRI P. D.
TANDON ’

Mgr. CHAIRMAN: I have to inform
Members that the following letter
dated the T7th September, 1959, has
been received from Shri Purushottam
Das Tandon:—

“I am ill at Allahabad. I have
not been able, and I do not expect
to be able, to go to New Delhi to
attend the sitiings of the Rajya
Sabha.

I request that my absence may be
- condoned under the Rules of the
Rajya Sabha.”

Is it the pleasure of the House that
permission be granted to  Shri
Purushottam Das Tandon for remain-
ing absent from all meetings of the
House during the current session?

(No hon. Member dissented.)

Mr. CHAIRMAN: Permission to
remain absent is granted. ’

ALLOTMENT OF TIME FOR CON-
SIDERATION OF THE TRAVAN-
CORE-COCHIN VEHICLES TAXA-
TION (AMENDMENT AND
VALIDATION) BILL, 1959

Mr. CHAIRMAN: I have to inform
Members that under rule 162(2) of
the Rules of Procedure and Conduct

’
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of Business in the Rajya Sabha, I
have allotted thirty minutes for the
completion of all stages involved in
the consideration and return of the
Travancore-Cochin Vehicles Taxation
(Amendment and Validation) Bill,
1959, by the Rajya Sabha, including
the consideration” and passing of
amendments, if any, to the Bill.
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—

ALLOTMENT OF TME FOR

CONSIDERATION OF THE FIRST

REPORT OF THE COMMISSIONER
FOR LINGUISTIC MINOR.TIES

Mgr. CHAIRMAN: I have 1o inform
Members that I have allotted three
hours for the discussion of the Gov-
ernment Motion regarding the First
Report of the Commissioner for
Linguistic Minorities,

ALLOTMENT OF TIME FOR DIS-

CUSSION ON THE MOTION Re

PRESENT RELATIONS BETWEEN
INDIA AND CHINA .

~

Mr. CHAIRMAN: I Thave to
inform Members that under rule 153
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I have allotted three hours for
the consideration of the Motion in
respect of the present relations
between India and China.

REPORT OF THE COMMISS ONER
FOR LINGUISTIC MINORITIES

Tre MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS
(Surr B. N. DaTARr): Sir, I beg to
move: —

“That the First Report of the
Commissioner for Linguistic
Minorities, laid on the Table of the
Rajya Sabha on the 8th May, 1959,
be taken into consideration.”

Sir, you are aware of the circum-
stances under which the question of

.
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minorities )

safeguards for linguistic 1

came to be considered. A few years
ago, as the House is aware, a Com-
mittee was appointed for the purpose
of advising Government as to whether
there ought to be a reorganisation of
States and if so on what principles.
Now that body, known as the Fazl
Ali Commission, made certain recom-
mendations and they stated that
whenever the States were to be
reorganised certain principles should
be taken into account and certain safe-
guards should be duly inplemented
for the linguistic minorities. Now,
it was also pointed out that even if
the question of the language was to
be taken into account to a large
extent still within each State after
reorganisation there would be con-
siderable number of people speaking
languages other than the regional
language. They. therefore, considered
that such linguistic minorities were
entitled to certain safeguards so far
as the question of education etc. was
concerned. Now, the House is also
aware that the States Reorganisation
Bill was considered in all its aspects
and we had a fairly long debate on
the need for providing safeguards in
respect of linguistic minorities. As a
result of this discussion, the House is
aware that two specific arficles were
incorporated in the Indian Constitu-
tion. They were articles 350A and
350B.

[Mgr. DepuTY CHAIRMAN in the
Chair.]

So far as article 350A is concerned,
it lays down that every linguistic
minority is entitled to have educa-
tion for its children in the primary
standards provided through the me-
dium of the mother-tongue of the
minority concerned, That was con-
sidered as one of the most important

rights, a right of such a nature that
it had to be incorporated in the
Constitution itself. That was the

reason why article 350A was intro-
duced in the Constitution along with
the passing of the States Reorganisa-
tion Act. There was, as I have stated,
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of suggestions were made by hcn.
Members of this House and of the
other House as to the manner in
which safeguards should be laid down
and should be duly implemented.
Opinion was also expressed that there
ought to be some officer appointed by
the Government of India for the pur-
pose of finding out to what extent
such safeguards were being imple-
mented by the various State Govern-

ments. For that purpose a further
article was incorporated in the
Constitution—article 350B. Under

that article it was open to the Pre-
sident to appoint a Special Officer for
the purpose, in the first instance, of
investigating into all matters relat-
ing to the safeguards prescribed for
the linguistic minorities and there-
after it was the duty of the Special
Officer to submit a Report to the
r~ident., That Report is now be-
fore the House. This is the First Re-
port for the period 30th July 1957
to 31st July 1958, This Officer,
popularly known as the Commission-
er for Linguistic Minorities was ap-
pointed after the States Reorganisa-
tion Act was passed and the Officer
appointed was a former Chief Jus-
tice of the Allahabad High Court,
Shri Malik, May 1 also point out in
this connection that there were cer-
tain safeguards already provided Tor
in the Constitution, as for example,
by articles 29, 30 and 347 amongst
others? Now, in addition to them,
in the light of the recommendations
of the States Reorganisation Com-
mission, the Government of India in
the Ministry of Home Affairs issued
a memorandum which has been pub-
lished as an apoendix to the Report
of the Commissioner for Linguistic
Minorities. Therein you will find
that detailed instructions have been
issued to all the State Governments
and this memorandum or circular
was placed on the Table of the House.
Therefore, it was and it is the dutv
of the Commissioner for Linguistic
Minorities, to find out, or to investi-
gate into, as the expression has been

used, the matters connected with the
rights or safeguards of the linguistic
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minorities. 'Now, these rights have
been prescribed, as I have pownted
out, either in the articles of the Con-
stitution themselves or in the circu-
lar or memorandum that the Gov-
ernment of India have issued to vari-
. ous State Governments, Therefore,
this officer was appointed in July
1957, For about two,or three months,
he carried on his work here in Delhi
and had a large questionnaire issued
to the various State Governments in-
viting their attention, firs.ly, to the
fact that such a Commissioner, had
been appointed and, secondly, that it
was the duty of the Commissioner to
find out or investigate how the
various safeguards provided for either
by the Constitution or in the memo-
randum of the Home Ministry of the
Government of India, were being
implemented. Thereafter, he estab-
lished his office at Allahabad and from
there he corresponded with the various
State Governments regarding the
matters that I have just now referred
to.
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Secondly, he has also been receiv-
ing certain representations from indi-
viduals or groups in respect of all
these matters. Also, it is the prac-
tice of the Commissioner to find out
to what extent the complaints made
are justified and to what extent, if
any the suggestions made can be
carried out by the various State Gov-
ernments. In addition to forwarding
all these papers and calling for the
comments of the State Governments,
the Commissioner for Linguistic
Minorities has also, during the year
under reoort, visited as many as
seven States. He stayed there for
some time. He had a discussion not
only at Government level, with Min-
isters and Government officers, but
he also received representatives and
had long discussions with the repre-
sentatives of the various associations
or individuals who had made com-
plaints to him. He also found out
from them to what extent their state-
ments were properly substantiated.
Thereafter, he had a discussion with
the State Governments and after con-
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sidering these matters and all the
materials connected with them, he has
submitted a report for the first year,
and that report is to be considered by
this hon. House today.
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Now, so far as this Report is con-
cerned, certain matters ought to be
expiained to this hon. House, The
first point that 1s to be noted is that
just as we have the Commuissioner for
Scheduled Castes and Scheduled
Tribes, here, after the States Reorga-
nisation Act was passed, we have now
the Commissioner for Linguistic
Minorities. So far as the function of
this Commissioner is concerned, let
us understand it very clearly that
he is not an officer for the purpose of
carrying out what has been laid down
there, Naturally, he has to investi-
gate into complaints, he has to find
out what the position is and thereafter
his work is to make a report to the
President and thereafter the report is
to be considered by the House. I may
also point out in this connection that
after the receipt of the Report of the
Commissioner, copies thereof have
been sent to all the State Govern-
mehts, because, as you will agree, it
is the State Governments who have to
give effect to the various points men-
tioned by the Commissioner in his
Revport. Therefore, we have to under-
stand it very clearly that the Com-
missioner has to carry on his func-
tion within the limitations laid down
by article 350-B, namely, that he has
to investigate and thereafter to re-
port. So far as the actual action or
the implementation is concerned, that
is a matter entirely for the State
Governments to consider and to take
such action as they please. All the
same, may I point out that all the
State Governments have been co-
operating to the fullest extent with
the Commissioner for Linguistic Mino-
rities, as also with the Government of
India, in this respect? It is true that
this work was of a novel nature and
that officer was appointed for the
first time in 1957. And at the State-
level also, the machinery has had to
be evolved for dealing first with the
correspondence received from the
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ties and, secondly, for dealing with
their own problems so far as the mino-
rities that reside in the various States
are concerned. Therefore, it is quite
likely that certain matters may not
have been finally decided within the
year under report. All the same, we
have to appreciate the fact that this
work started only in 1957 in the first
instance at the Government of India
level, and thereafter the State Gov-
ernments have been taking steps to a
large extent to do their work as
promptly, as expeditiously and natur-
ally as efficiently as possible, because
this work mostly concerns the various
people who reside in the States. There-
fore, considering all these circum-
stances, the replies that have been
received from the various State Gov-
ernments and the action that has been
taken by the various State Govern-
. ments—which have been briefly given
in this Report—have been, one has to
admit, of a fairly satisfactory charac-
ter., Now, the topics which the Com-
missioner has had to deal with are
many and he has summarised what he
has done and what according to his
information the various State Govern-
ments have done, in respect of the
complaints or suggestions received in
this respect. I shall only deal very
briefly with them because the Report
is already before the hon. Members
for more than three months. Copies
were supplied to them, I believe, dur-
ing the last session, and I am confi-
dent that most of the hon. Members
would have gone through the contents
of this Report. All the same I will
make a very brief reference to the
various topics that he has discussed
in his Report.

In the first instance, Sir, he has

made a reference to primary educa-
tion. So far as the question of prim-
ary education is concerned, as you
are aware, we have got a specific
article in this respect in the Consti-
tution, and it is the Commissioner's
view that on the whole this matter
has been dealt with satisfactorily by
the various State Governments. The
Commissioner states that generally

have accepted the view that primary
education should as far as possible
be imparted in the mother .tongue of
the child, and the mother tongue
should be as declared by the guar-
dian. Thereafter, Sir, he has made
a passing reference to the conditions
in the various States, He has also
referred to Punjab where in the two
regions of the former PEPSU and
Punjab two formulas are under ope-
ration popularly known as the PEPSU
Language Formula and the Sachar
Language Formula.

Surr FARIDUL HAQ ANSARI
(Uttar Pradesh): Will you kindly
state the page number also?

Surr B. N. DATAR: 1 shall give
the page. Now, may I also point out
in this respect that in other States
similar arrangements have also been
made, and on the whole it appears
that the condition, so far as the im-
parting of primary education through
the mother tongue of the child is
concerned, appears to have been fair-
ly satisfactorily implemented.

Then, Sir, in respect of secondary
education all that the Commissioner
has stated on the information receiv-
ed by him is that it appears that the
States are adhering to the principle
laid down in the memorandum.

Then, passing further on to the
higher stages of education, he has
pointed out that certain complaints
were received and that be has been
trying his best to impress upon the
State Governments to see that not
only no discrimination is made but
that there is no ground for entertain-
ing any misgivings that discrimination
is being made. In this connection
may I point out that he has made a
reference to the state of affairs in
certain States where the graduates of
universities outside the State will be
considered for service or admission or
recruitment after these particular
universities outside the State  have
been duly recognised. The Commis-
sioner has taken wup this question
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with them, and so far as statutory
universities are concerned, generally,
Sir, all the universities in India ought
to be considered as such, and the
graduates of those universities should
also be accepted for recognition by
the other States. That is a matter
which has to be considered in all its
aspects,
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Then he has dealt with another
aspect of the question as to whether
there are provisions in the various
States for accepting documents for
registration in languages other than
the regional language. On that ques-
tion also he has examined the posi-
tion, He has discussed the matter with
the State Governments. He has sug-
gested that in places where the
linguistic minorities are in sufficient
numbers a registration clerk should
be posted with a  knowledge of the
language of the linguistic minorities,
He has pointed out six States—Assam,
Bihar, Kerala, Uttar Pradesh, Mysore
and Madras—where such facilities are
already available. The question is
being taken up in other States also.
He has pointed out that in the case of
Assam in particular they accept for
registration documents in Assamese,
in Bengali or in English. The question
is being pursued with the other States
for the purpose of extension of simi-
lar facilities to the people in the
respective States.

Then, Sir, there was another point
which used to create certain hardship.
That was due to what is popularly
known as the residential rules. The
former practice before the Constitu-
tion was, and also some time after the
Constitution, that whenever there was
going to be any recruitment to the
services, one of the conditions that
was laid down was that the applicant
or candidate ought to be a resident of
the particular State area. This was a
rule which was formerly in force in
certain States. It was true, Sir, that
this rule caused considerable hard-
ship to applicants, and you are aware
that in the Constitution itself it was
provided that it would be open to
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Parliament to make rules in this res-
pect. Until Parliament took up this’
question, naturally the old rules re-
mained in the various States under
which, in addition to satisfying other
conditions about qualifications, he had
also to satisfy the rule about resi-
dence in the partlicular State. Now
as the House is aware, two years ago,
in 1957, the hon, Parliament passed an
Act known as the Public Employment
(Requirementis as to Residence) Act.
Under this Act, which Parliament
passed all restrictions relating to
domicile for entrv into Government
service have been removed subject to
certain exceptions in the case of (1)
the Telengana area of Andhra Pra-
desh and (2) the Union territories of
Himacha! Pradesh, Manipur and Tri-
pura for a period of five years. So
far as this Telengana area is concern-
ed, you are aware that before the
formation of the, present Andhra Pra-
desh State there was an agreement
between the people of both these
areas in the present Andhra Pradesh
State under which certain conditions
or requirements were laid down, and
one of the requirements was that so
far as the subordinate service was
concerned the loczl people should be
given encouragement first. That was
accepted in respect of the three Union
territories also. This exception was
made because it was felt that the local
people, the local residents, should
have some preference on the ground
of their residence in that par‘icular
State for a period of five years only
Subject to these exceptions, you will
find that all the State Governments
naturally have now to follow the prin-
ciple laid down in the parliamentary
legislation to which just now I made
a reference. The new Act has been
brought specifically to the notice of
the various State Governments, and
they have agreed to conform to the
new Act in all the new recruitment
rules that they may make or the con-
ditions that they may impose in this
respect. Therefore, so far as this
question is concerned, the matter is

‘being pursued vigorously. It was one

of the grounds under which often-
times it was felt that there was some
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hardship especially for those who
were not residing within that parti-
cular area. That ground has now been
removed, and it is expected that in
future all the States will remove all
such restrictions about residence and
that they would see to it that recruit-
ment is thrown open to all the citi-
zens of India wherever ‘hey are, from
whichever part they comne, That has
now been accepted by most of the
State Governments s
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Surt JASPAT ROY KAPOOR
{(Uttar Pradesh): Are some of the
Stares trying to circumvent the pro-
visions of the 1957 Act by providing
in their rules that only such persons
skould be taken in the rervice of their
Government as are qualified in the
universities within their State?

Surr B. N. DATAR: T shall try to
have this particular matter examined
by the Commissioner, But this Act is
aiready there and if I .nistake not, it
deals with the question of Government
service, but the hon. Member now has
raised a question about admission to
educational institutions. So far as
that question is concerred, the matter
will have to be considered indepen-
dently because, if I mistake not, this
Act, the Public Employment (Re-
quirements as to Residence) Act, re-
moves only restrictions relating to
domicile for entry into Government
service.

Dr. R, B. GOUR (Andhra Pradesh):
He is not saying about education. He
asks: Are any State Governments try-

"ing to circumvent the Act by laying
down in the rules that graduates of
only those universities in their terri-
tory will be given priority in recruit-
ment to services? If that is so, they
are circumventing the Act. That is
what he wanted to know.

SHrRT B. N. DATAR: The hon. Mem-
ber made a reference ‘0 institutions.

Surr JASPAT ROY KAPOOR: Also.

Surr B. N. DATAR: So far as the
question of recognition of the degrees
of the universities other than those
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in the respective areas is concerned,
I have already given an answer.
It is true that in certain States there
was a rule that for Government ser-
vice, etc, only graduates of the local
universities or of universities recog-
nised by that Government were eli-
gible. That fule was considered to
be rather harsh, and we have
brought it to the notice of the State
Governments that if they want to
maintain that rule, they might recog-
nise all the statutory universities so
far as the universities in all the
States are concerned.
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SHrr JASPAT ROY KAPOOR:
Which are those States which have
framed a rule like that?

SHrI B. N. DATAR: I am not aware
of the particular States where such
a rule has been framed., But now the
question that my hon. friend is ask-
ing is about admission into the edu-
catiohal institutions. The other hon.
Member dealt with the question of
services, What I pointed out was that
so far as the matter regarding educa-
tional institutions was concerned, it
was not.possible to state that this Act,
viz., the Public Employment (Require-
ments as to Residence) Act, would |
apply to this particular question,
namely, the question of admission into
the various educational institutions.
That question also should be consider-
ed, and if the House so desires, I
would request the Commissioner also
to find out what the exact position in
this respect is and to what cxtent we
might advise the State Governments
to take suitable action in this respect.
That guestion also deserves careful
consideration. , -

After having dealt with the ques-
tions relating to educational institu-
tions, residential rules and the recog-
nition 'of degrees, may I now come to
the question of Urdu? You will find,
Sir, that the Report deals with the
question of Urdu in a detailed manner
for the reason that certain represen-
tations had been received in this res-
pect by the Commissioner. So far as
that question is concerned, the policy
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of the Government of India is quite
clear. The Government of India in
my Ministry issued on July 14, 1958,
a detailed circular stating their views
so far as the Urdu language is con-
cerned, and advising the State Gov-
ernments on the need for taking cer-
tain specific steps. I would very
briefly bring that circular to the atten-
tion of hon. Members.

3737

Ser1 D. A, MIRZA (Madras): Mr.
Deputy Chairman, may I know from
the hon. Minister whether those can-
didates whose second language is
Urdu will be eligible to appear be-
fore the Union Public Service Com-
mission? . -

Sarr B. N. DATAR: Second langu-
age Urdu?

SR D. A. MIRZA: Yes, the second
language is Urdu.

AN HonN. MEMBER:
first language?

What is the
You may ask that.

SHrr B. N. DATAR:
the hon.
language’?

What does
Member mean by ‘second

SuHRrI D. A. MIRZA: I mean, those
candidates whose second language is
Urdu,

Dr. R. B. GOUR: His voice was
not heard; therefore he is making
his voice heard now.

Surr D. A. MIRZA: May I know
from the hon. Minister . .

SHrr B. N. DATAR: If he makes
a specific suggestion, I will deal with
it.

Mgr. DEPUTY CHAIRMAN: If you
have got any instance, please bring
it to his notice.

Surrt B. N. DATAR: Does the hon.
Member mean those whose mother-
tongue is Urdu? . o

Sarr D. A. MIRZA: Yes, the second
language.
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Dr. R. B. GOUR: What is the first
language?

Surr B. N. DATAR: Subject to
elucidation by him, the hon. Member
is making a reference to the case of
those whose mother-tongue is

Is that what he means?
rd

Sarr D. A. MIRZA: I mean his
mother-tongue which may be a regio-
nal language. Suppose there is a
candidate .

Mr. DEPUTY CHAIRMAN: Mr.
Mirza, if you have got any particular
instance, you may bring it to his
notice,

Sarr D, A. MIRZA: I have a parti-
cular instance in mind.

Mgr. DEPUTY CHAIRMAN: You
need not dilate on hypothetical ques-
tions. The time is very limited. Let
him not be interrupted, please.

Surr D. A. MIRZA: I want a cleri-
fication from the hon. Minister as
far as Urdu is concerned.

Mr. DEPUTY CHAIRMAN: Order,
order. Mr, Datar, the time allotted is
three hours and you have got one
hour both for this speech and also for
the reply.

Surt B. N. DATAR: Then, within
half an hour I will finish the speech.

Mr. DEPUTY CHAIRMAN:
have taken . . .

You

. /

Dr. R. B. GOUR: He has taken 35
minutes.

Mr. DEPUTY CHAIRMAN: He be-
gan at eleven-five.

Sur B. N. DATAR: In order +o
enable hon. Members to know the
position, I have taken this time. I
will not take more than ten minutes
and then I will finish.

[

Mr. DEPUTY CHAIRMAN: You
reserve some time also for reply.

Urdu. .

1
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Surr B. N. DATAR: So far as
Urdu is concerned, the whole position
as also the question of principle have
been clarified realisti~ally in the cir-
cular issued—Annexure IV to the
Report of the Committee of Parlia-
ment on Official Language. We had
a discussion on it here on'y yesterday.
I4+ has been verv clearlv pointed out
therein that Urdu and Hindi are verv
closely allied and may be considered
as basicallv the came language. It is
also true that Urdu has certain dis-
tinctive features. Then the realistic
position has been pointed out that
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“It is not a language used bv the
majority of peonle in any State in
India o~ in any large region within
a State.”

“In Northern India, more especi-
ally in Delhi, Punjab, Uttar Pradesh
and Bihar, the use of the Urdu
language has been widespread,
though it is confined to a minority
chiefly living in towns.”

All the same, inasmuch as it is a rich
slanguage and it has very great affi-
nity with Hindi which the House
accepted will be the official language
of India from 1965, it is necessary to
give encouragement to Urdu in cer-
tain respects, and these points were
made clear in paragraph 5 of this
cirgular, I will only briefly read them
out, . \

« (R

“Facilities should be provided for

instruction and examination in the
Urdu language at the primary stage
to all children whose mother tongue
is declared by the parent or guar-
dian to be Urdu.”

Sir, text-books have also to be duly
prepared and teachers have to be pro-
perly trained. Then it is stated that
facilities for instruction in Urdu in
the secondary stage of education
should also be offered and that docu-

" ments in Urdu should be accepted for

registration,
Sir,

Thus, you will find,
that so far as Urdu is concerned,

58 RSD.-4,

[ 10 SEP. 1959 ]

for Linguistic

Minorities
these facilities have been duly pro-
vided for, and the Commisgioner has
dealt with . ..

Surt AHMAD SAID KHAN (Uttar
Pradesh): What is the last paragraph
of this circular of the Home Minis-
try?

Surr B. N. DATAR: So far as the
last paragraph is concerned, it reads:
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“While the policy of Government
in regard to various languages, and
in particular Urdu, has been re-
peatedly stated and is clear, there
appears to be some justification for
the complaint that it has not always
been fully implemented.” .

That is the reason why, I pointed
'out, the Commissioner went very
largely into this question end he has
been in correspondence with the State
Governments on this point. The more
important point to which I should
like to draw the attention of the
House is what has been stated in this
last paragraph 'of our circular.

“Government regret that the ques-
tion of language has sometimes
been considered from a communal
point of view or looked upon as one
of rivalry between languages. All
the principal languages of India are
the rich heritage 'or our country and
each of them hes drawn abundantly
from the others.”

Therefore, we are trying to give to
Urdu all the facilities that have been
specifically mentioned in this respect.
It was complained that they have not
been fully implemented. But we have
brought to the notice of the various
State Governments this fact, and they
are taking steps to see that what is
essential—as for example those men-
tioned in the circular—is being done.
If there are any specific suggestions,
then I shall be very happy to consider
them.

Lastly, Sir, only one point may be
noted in this connection. Sometimes,
in some cases the State Governments
have not replied to the various points
made to them by the Commissioner.

Secondly, there has been some delay
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also. I am appealing to all the State
Governments to see that such delays
do not occur at all because this is a
very fmportant work. It has assumed
considerable importance in view of
the reorganisation of States, and in
each State there are linguistic mino-
rities whose interests have to be pro-
perly safeguarded on the lines that I
have already pointed out. Therefore,
it is quite likely. Sir, that during the
subsequent years the State Govern-
ments would be taking proper steps
in this respect also. I would appeal
to them to have a special officer or a
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special office for this purpose. The
information has to be collected not
only from the Secretariat but from

the various places in the States. That
is the reason why sometimes delays
do take place, but if a specific machi-
nery is provided for in the various
States I am quite confident, Sir, that
all the information will be available
in time, and it will enable the State
Governments to take proper decisions
and generally to implement the
various provisions that have been laid
down either in the Constitution or in
the circular issued by the Government
of India in 1956 in this respect.

Against this background, Sir, hon.
Members will consider this Report.
They will see that it is an rannual
report for the first year and it is
expected, Sir, that when the whole
machinery has been properly geared
up, the next year’s report will give
.more information and we shall have
the satisfaction of finding out that the
State Governments have, by and large,
been implementing the various sug-
gestions that have been made in this
respect.

Smrt AHMAD SAID KHAN: Just a
question, Sir. o

Mr. DEPUTY CHAIRMAN: Let me
put the motion first.

Motion moved:

“That the First Report of the
Commissioner for Linguistic Mino-
rities, laid on the Table of the

[ RAJYA SABHA ]
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Minorities
Rajya Sabha on the 8th May, 1959,
be taken into consideration.”

Surr AHMAD SAID KHAN: T just
wanted to put a question to the hon.
Minister as to what has been done in
Delhi, which is under the direct cont-
rol of the Home Ministry, about the
implementation of the press note is-
sued on the 14th July.

Dr. R. B. GOUR: Mr. Deputy Chair-
man, Sir, we are happy to note thet
we are discussing today in our House
the First Report of the Linguistic
Minorities Commissioner.

Suri P. N. SAPRU (Uttar Pradesh):
Why not speak in Urdu?

Dr. R. B. GOUR: I am sorry, Sir,
because many of my friends would
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not understand it and most of them

will misunderstand it. Therefore, I
should be excused although I would
love to speak in Urdu on this parti-
cular subject.

We are sorry to note that the Report
is not according to our expectations.
It is a disappointing Report, a report
which we expected would investigate
into the various grievances of the lin-
guistic minorities all over the country,
a  report which, we thought,
would investigate into the
working of the various notifica-
tions, assurances and other things
that have been issued and given by
the Central Government from time to
time—in practice how far they are
implemented and where they are not,
we thought that the Report would
throw some light on that. But unfor-
tunately, Sir, this reminds me, after
having read that Report—I read the
Report twice; once when I got it and
again today when we are having a
debate on it—this reminds me, Sir, of
that famous Urdu line:

8 b gl o Fhee gpd o
t[aga M gid 7 75y |} few &,
ST FIET AT IF FTAT G 7 A (]

Suarr M, H. SAMUEL (Andhra Pra-
desh): What does that mean?

+[ 1 Hindi transliteration. _
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Dr. R. B. GOUR: Wel], here it
means the Linguistic Minorities Com-
missioner’s Report. We thought it
will contain so many things, but un-
fortunately it does not contain even
a drop of blood; it does not contain
things that we wanted, things that we
wished. After all, Sir, linguistic
minorities do not mean only
people speaking Urdu. Linguistic
group in the country is a minority
somewhere or the other. Even those
great Hindi-speaking people, they are
a minority in Calcutta; +they are a
minority in Bombay; they are a mino-
rity in the city ‘'of Hyderabad; they
are a minority in many places. The
Maharashtrians are a minority in the
Kannada-speaking areas and in areas
of Gujarat, in areas of Andhra Pra-
desh. Tamilians are in a minority in
many places. Bengalees are in a
minority in Bihar and in many other
places. So there is no linguistic group
in this country that can claim that
they are not in a minority anywhere.

Surr JASPAT ROY KAPOOR:
Therefore all States are bilingual or
multilingual.

Dr. R. B. GOUR: I am sorry, Mr.
Jaspat Roy Kapoor has got a certain
opinion which, unfortunately, does not
agree with mine. He will have every
right to join issue with me, but let
him not interrupt.

Surr JASPAT ROY KAPOOR: I
was

Dr. R. B. GOUR: I am afraid there
is some practice on the Congress
benches that those hon. Members who
are not to be on the list of speakers
want to go on record by interrupting.

Suarr V. K. DHAGE (Bombay):. He
has had a chance to speak yesterday.

Dr. R. B. GOUR: Sir, here is the
Constitution that guarantees under
article 350 that every person shall be
entitled to the right to submit a re-
presentation for the redress of any
grievance to any officer or authority
of the Union or a State in any of the
languages used in the Union or in the
State, as the case may be. Now I
understand from the Report of the
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Commissioner for Linguistic Minori-
ties that the Gurkha League in Bengal
presented a representation to the
Linguistic Minorities Commissioner
that the Nepali language must be in-
cluded in the Eighth Schedule. The
Linguistic Minorities Commissioner
argues out the case that the Eighth
Schedule need not be amended, that
the Eighth Schedule is exhaustive
enough so far as the all-India langu-
ages are concerned and he says that if
a language is not included in the
Eighth Schedule, it does not mean it

is not an Indian language. He has
given a categorical opinion on that
point, and he heing the Ex-Chief

Justice of the Allahabad High Court,
I think that opinion must be taken as
the opinion 'of a judicial authority.
Now, Sir, article 350 says “in any of
the languages used in the Union or in
the State”. That means what? A
language used in the Union, I think,
would be taken to be only a language
that is included in the Eighth S-he-
dule, and a language used in the State,
I think, would be included in some
Act of the State, some notification of
the State, that these are the languages
used in this State. Take any Official
Language Act prevailing in any State,
Today Oriya is the official language
in Orissa, Hindi an official language
in Madhya Pradesh, in Uttar Pradesh
and in such other States also where
the official language is the regional
language, does any of the Acts there
contain a schedule of the languages
that are spoken by the minorities in
those States? Then how are we to
define, how are we to know which are
the languages that are spoken in an
area? Otherwise all the judicial
authorities will ask us the question.
“Is this language a language of this
State? Otherwise how are to accept
the petition under article 350 of the
Constitution? According to  what
authority is this language a language
of Uttar Pradesh? According to what
authority is this language a language
of Bihar?” That question is raised.
That question is raised by the Nepali-
speaking people in UP. They are
there in Almora, in Nainital and in
Mussoorie, and they have raised that

2
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[Dr. R. B. Gour.] Dr. R. B. GOUR: No, no. Please

question. Similarly there are other | do not try to interpret it as confu-

languages in other States. So it
should be categorically laid down that
rll the Official Languages Acts of the
country, of the various States, should
contain a schedule as to which are the
languages ofsthe minoritics in a State.
Otherwise the judicial authorities are
taking shelter behind this article.
They ask: “Where is the Act? Which
notification says that this is a langu-
age spoken in this State and ther_fore
we must accept a petition in that lan-
guage?” That is the position. In
‘Uttar Pradesh petitions in Urdu were
rejected. The High Court was ap-
proached and you know, Sir, the
famous judgment of the Allahabad
High Court, the recent judgment
where they have agreed, and one
Mr. Chowdhury Azimuddin had gone
in for a writ, and here is the judg-
ment. Now they have said that writ
petitions in Urdu must be accepted.
I understand, even after that judg-
ment, certain Sessions Judges have
rejected such petitions. Why? What
is the statutory guarantee that this
thing will not happen any more?

Surr B. K. P. SINHA (Bihar):
When was that High Court judgment
passed and when was this Report
submitted?

Dr. R. B. GOUR: I thought hon.
lawyers must be aware of it. I am
not expecting the mention of the jug-
ment in the Report. I am saying that
the Report has told us here that the
statutory guarantees are not required.
The Report is categorical that they
are not required. I am contending
the contention of the Report. It is
not so.

Lawyers must know these things
better. I thought they love the sta-
tute more than mere words.

Surr P. N. SAPRU: These things
should be in black and white. What
{s the hon. Member driving at?

Some HoN, MEMBERS: It is all

eonfusion, .

sion and pass it on like that. Article
350 of the Constitution gives me a
right to give a petition in any langu-
age 1 like, any language which is
used in a State. Now, who 1is to
decide whether it is used or not. The
Linguistic Minorities Commissioner
says one could write in any language
spoken in the State, and the Eighth
Schedule need not be amended. 1
want to ask you—Should th re be or
should there not be a notification from
every State? Should there not be a
mention made in a Schedule in their
own Official Languages Act about the
languages used in their Stat.s so that
I am in a position to utilise the pro-
vision of article 350? Otherwise any
judicial authority might say, “What is
the guarantee that this language is a
language used in this State?”. That
is what I mean to say. It is not men-
tioned in the Schedule. That is the
position of the Nepali language. That
may be the position of other langu-
ages also. That is in fact the posi-
tion of Rajasthani also. In the Cons-

titution it is not recognised.

Sarrt JASWANT SINGH: (Rajas-
than): We fought for it but they did
not recognise.

Dr. R. B. GOUR: It is not the offi-
cial language of Rajasthan. Their
official language is Hindi. I hope Mr.
Jaswant Singh will speak on it because
T feel Rajasthani is a beautiful langu-
age. :

Surt JASWANT SINGH: Thank
you very much.

Srrr V. K. DHAGE: How do you
know about Rajasthani?

Dr. R. B. GOUR: I have heard it
very recently, I had been to Rajas-
than for a fortnight’s tour. I know
it a little.

Then, Sir, what has the Commis-
sioner for Linguistic Minorities done?
Under article 350(b) he is appointed.
The article says:
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“(2) It shall be the duty of the
Special Officer to investigate all
matters relating to the safeguards
provided for linguistic minorities
under this Constitution and report
to the President . . .

Please note the word ‘“investigate”.
He 1s to investigate and report. He is
not expected to be just a Postmaster
General of the Home Ministry of the
Government of India. He is not ex~
pected to just receive a letter from
me and pass it on to the State Gov-
ernment con:erned, get a reply and
pass it on to me, copy to the Presi-
dent or pass it to the President, copy
endorsed to me. That should not be
the case. In fact, from the Report I
understand that he has made tours.
He has received certain complaints.
But what is the investigation? Pass
it on to the State Government con-
cerned, wait for the reply, send a
reminder for the reply; if the reply is
delayed,
reply is delayed? What is the investi-
gution that he is doing? This brings
me to the point: Has the Commis-
sioner for Linguistic Minorities got
the machinery to investigate? Has he
got the necessary authority to investi-
gate? Sir, the Linguisti~ Minorities
Commissioner was appointed. Aftcr
a long time after that he was given
an office. He was given an Assistant
Commissioner, a loaned person from
some other Department, and one clerk.
Is that the staff that you have given
to the Linguistic Minorities Commis-
sioner for the entire country? What
is the machinery that you have afford-
ed to him for carrying on this investi-
gation? Do you want him merely to
be a figurehead? Do you want him
merely to be a postmaster? What doc
you want him to be? Actually, it is
only the State Government machinery
that is available to him. If the State
Government wants to investigate, it
can investigate. This Commissioner
has nothing to direct.

(Time bell rings.)

No, no. In that case I would not
have spoken at all.
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Mr. DEPUTY CHAIRMAN: You
knew that. - .-

Dr. R. B. GOUR: I also told you.

Mr. DEPUTY CHAIRMAN: I am
very sorry. You know the time allot-
ted for the discussion is three hours.

Dr. R. B. GOUR: Mr. Deputy Chair-
man, I wanted more time and you did
not say ‘No’ I am sorry; you should
have told me earlier. I would not
have spoken at all.

Mr. DEPUTY CHAIRMAN: 1
thought you knew it.

Dgr. R. B. GOUR; When I asked for
more time, nobody denied me.

Mg, DEPUTY CHAIRMAN: How
can you think like that? There are
five speakers from the Opposition

Dr. R. B. GOUR: I am very sorry.
This is rather

Mr. DEPUTY CHAIRMAN: Take

two, three minutes more.

Dr. R. B. GOUR: No, no. Mr.
Deputy Chairman, I have not even
come to the point about Urdu.

Mr. DEPUTY CHAIRMAN: I am
very sorry. You have to accommo-
date other Members also.

Surt AKBAR ALI KHAN: (Andhra
Pradesh): He can take all the time of
his Party.

Mr. DEPUTY CHAIRMAN: His.
Party is allotted only 15 minutes.
PSP - . 15 minutes
Democrats . 15 minutes
Communists . 15 minutes
Independents . 15 minutes

There is no time. Whose time shall

1 give him?

Dr. R. B. GOUR: The Secretary is
here. I told him. He talked to me.
I do not know what has happened sud-
denly.
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Mr. DEPUTY CHAIRMAN: You
may take two, three minutes more.
Please wind up. I cannot cut others’
time. .

Dr. R. B. GOUR: I am told Dr.
Kunzru is not speaking.

Mr. DEPUTY CHAIRMAN: Some-
body else is speaking. I have got
seven names on the Congress side and
five names on the Opposition side.

Dr. R. B. GOUR: Then let Cong-
ressmen alone speak and let the
Linguistic Minorities Commissioner's
Report be over. What is the idea, I
cannot understand. You should have
told me that we are not getting more
than 15 minutes. Nobody -categori-
celly told me that I am not getting
more than 15 minutes; otherwise I
would not have spoken at all.

Mr. DEPUTY CHAIRMAN: You
were in the Chairman’s room when it
was decided.

Dr. R. B. GOUR:' When I insisted
on more time, Mr. Deputy Chairman,
nobody told me categorically. They
only said “All right”. When I am
speaking, you ask me to wind up. Is
it just?

Mr. DEPUTY CHAIRMAN: I am
giving you the names and the time
allotted.

Dr. R. B. GOUR: When you are in
the Chair you are so unkind.

Mr. DEPUTY CHAIRMAN: I am
very sorry. I have to accommeodate
others also.

Dr. R. B. GOUR: You cannot be
unfair to me in this manner. I am
very sorry. Please reconsider the
whole thing.

.

Surt H. P. SAKSENA: (Uttar Pra-
desh): Dr. Gour should know that
there are others also who support the
cause of Urdu. .-\ )

Dr. R. B. GOUR: I also know that
I speak on behalf of a particular party.

[ RAJYA SABHA ]
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Mg, DEPUTY CHAIRMAN: You
take another five minutes.
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SHrr H, P. SAKSENA; There is no
question of Party now.

Dr. R. B GOUR: The hon. Minister
was expected to speak for half an
hour. He took 45 minutes.

Mr. DEPUTY CHAIRMAN: I ex-
pect all Parties to co-operate.

Dgr. R. B. GOUR: But the Minister
himself did not co-operate. '

Mr. DEPUTY CHAIRMAN: You

must provide for others also.

Dr. R. B. GOUR: No, Sir.

Mr, DEPUTY CHAIRMAN: Al
right, please take five minutes more,.

SHrr JASPAT ROY KAPOOR: Per-
haps you can extend the time-limit
to 3% hours or so. -

Mgr. DEPUTY CHAIRMAN: Nobody
keeps himself to the particular time.
If everybody wants more time, where
are we to find time from?

SHrRr JASPAT ROY KAPOOR: We
can have half-an-hour more. Let us

sit up to 2-30. o o

Mr. DEPUTY CHAIRMAN: I have
no objection. But others also will
claim.

Dr. R. B. GOUR: What is the
harm? Let them claim.

Mr. DEPUTY CHAIRMAN: Please
close by 12 o’clock.

Dr. R. B. GOUR: I have lost the
chain.

Then, Sir, about Punjab. It was
my humbleself who was responsible
for representing its cause to the
Linguistic Minorities Commissioner. I
find in the Meo High School the
medium of instruction is Hindi for
Mewati boys whose mother-tongue is
Urdu. The whole school is a Mec
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school. The second language is Pun-

jabi in Gurmukhi script. 1 under-
stand it is due to the Sachar Formula.
The Sachar Formula seems to be
something divine; it cannot be alter-
ed. I ask you: What happened to the
safeguards that accrue to the linguis-
tic minorities under your own noti-
fication? Why can’t they get edu-
cation in their own mother-tongue?
But it seems the fear is that if the
medium of instruction has to be Urdu
in the Meo High School, the Sachar
Formula has to be modified. What
has happened to your own notifica-
tion? The Sachar Formula is not so
divine as to sacrifice all the boys of a
linguistic minority.

Then, I come to the question of
regional language. I cannot under-
stand why you abhor that. When we
say Urdu is the regional language of
Bihar, Uttar Pradesh and Delhi you
are horrified. You say, “Where is the
region?”. Here also the Linguistic
Minorities Commissioner tries to give
a discourse on the basic unity between
Urdu and Hindi. We are not worried
about the basic unity of Urdu and
Hindi. If there is basic unity, it is
well and good for both the languages.
Here the Linguistic Minorities Com-~
missioner should be concerned not
about the philology of Urdu, but about
the provision 'of safeguards for Urdu
‘speaking people. Instead, you give
us a lecture that Hindi and Urdu are
the same. The U.P. Government
gives us a lecture that Hindi and Urdu
are the same. The Central Govern-
ment gives a lecture that they are the
same. We are not here to listen to a
lecture. We want safeguards, pure
and simple, here and now.

When we talk of regional language,
we are told that we want to carve out
a separate State. There is nothing
more insulting than this,. When we
say that Urdu is a regional language,
we mean that U.P. is the region where
Urdu was born and must survive.
We do not mean that there is an ex-
clusive region for Urdu. When we
say that Urdu is a regional language,
we mean U.P. where Urdu is spoken,
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we mean Bihar where Urdu is spoken.
Can you deny it? Can you deny that
Madhya Pradesh is the region where
Urdu is spoken? Can you deny that
Urdu literature thrived in these areas?
Can you deny that Urdu has drawn
many of its similies from the life of
these regions? The hon. Home Minis-
12 NooN ter in reply to my question
and to a supplementary by
Mr. B. K. P. Sinha said as to what is
the difference between the official lan-
guage and a regional language. He
said that the official language is one
which is used for general official pur-
poses and the regional language is
used for specific official purposes.
When he has defined it correctly, why
should he deny it and not accept that
phrase and define in what form it will
be used? Urdu cannot stand on the
same basis as Tamil in Andhra or
Marathi in Mysore or Xannada in
Kerala. It stands on a different level.
There is no State where Urdu is the
official language. There is no State
where Urdu-speaking people are in a
majority to give that official status
but yet Urdu is a major language of
the country. It is spoken by a very
good minority of the people in U.P.,
Bihar, and parts of Bombay—in
Hyderabad—and if that is the case,
Urdu has a definite status and place
in the official working and adminis-
tration of U.P,, Bihar and other areas.
Unless that is defined, unless that is
Incorporated in the Official Language
Act of U.P, unless suitable provisions
are incorporated in an Act of Parlia-
ment that these are the safeguards
that the minorities will have, I am
sure the linguistic minorities will not
be able to defend themselves only
through the mechanism of the Linguis-
tic Minorities Commissioner when the
State Governments are behaving in
this way with the linguistic minorities
and ignoring them.

Mgr. DEPUTY CHAIRMAN: Mr.
Kapoor. There are six Members from
the Congress side. Ten minutes each.

Sart JASPAT ROY KAPOOR:
Sir, T will try to confine myself with-
in ten minutes but I hope I will have
your usual indulgence . . ; -
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Mr. DEPUTY CHAIRMAN: Do

not cut into others’ time,

Sart JASPAT ROY KAPOOR:
I will not. You will count it as my
own, I hope.

—

8ir, for once, I find myself in com-
pany with my friend Dr. Gour.—I
hope he will not mind it, I hope he
does not dislike me very much—when
he says that this Report has been
rather a disappointing one . . .

Dr. R. B. GOUR: You agree with
me?

'

Surr JASPAT ROY KAPOOR:
....because it deals with an important
subject in a very very perfunctory
manner. I have not come across any
other report which has dealt with an
important subject in such a perfunc-
tory manner. Of course, there is
some justification for it also because
we find, from what the Commissioner
has said, that he did not get the fullest
co-operation from the States. He does
not say so in so many words but
then we do find that some of the
States did not answer the queries and
most of them who did, omitted to
answer several pertinent  questions
and even up to the time ,f writing of
the Report, the Commissioner had not
the full information from all
States in the country. But even as
it is, I find that the Commissioner
himself did not apply his mind
seriously to the question, for he did
not even specifi-ally refer to the
various States two or three important
guestions whi'h were very prominent-
ly incorporated in the Union Home

Ministry’s circular dated the 19th
September 19356.
I will primarily deal with those

three points in respect of which I had
also tabled a question which was
included in to-day’s List of Questions
but unfortunately, just when it was to
come up, the Question hour was over.
My ill-luck, it seems, keeps dogging

the |
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me everywhere. The three questions
that I want to raise primarily on this
occasion relate to the recruitment of
people to the All-India Services,
recruitment to the judgeship of the
High Courts and the appomniment of
Members of Public Service Commis-
sions. The directives with regard to
these three questions, particularly with
regard to the first two questions, were
embodied in the Home Ministry’s
circular in paragraphs 18 and 19. In
paragraph 18, the Home Ministry had
said—I am reading only a part of it—
“Recruitment of at least fifty per cent.
of the new entrants to All-India
Services from outside a State: The
question has been discussed informally
with the Chief Ministers of States.
No rigid rules are considered to be
necessary but the recommendation
made by the Commission—they mean
the Re-organisation Commission—will
Je kept in view in making future
allotments to the All-India Services.”
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. : T
The second directive was as con-
tained in paragraph 19 that so far as

possible, at least one-third of the
Judges in every High Court should
be from outside the State,

The third recommendation of the

S.R.C. was to the effect that appoint-
ments to the State Service Commis-
sions should be made by the President
and the Service Commissions may be
appointed for more than one State
to fanction jointly. B

Now these were two or three very
important subjects to which the
Commissioner ought to have applied
his mind very seriously but what we
find is that these points were not
even specifically referred to the
various States for their opinion. Only
in a general way their attention has
been drawn to it. Not only that. So
far as these subjects are concerned,
they are primarily the concern of the
Union Government and surely the
Commissioner should have enquired
of the Union Government as to the
extent the Union Government has
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been able to implement its own
directives, though they were directives
to the States but primarily they were
their own concern. In the written
reply which I have received to my
question, I do not find the Union
Government giving me any definite
information on that subject. I had
asked them this morning as to the
extent they have been able to imple-
ment this directive of theirs that ino
every State there should be at least
50 per cent. of the senior officers from
outside the State. They have only
told me that in regard to this they
have tried to implement it to the
extent it has been possible. Now that
is a very vague answer to my question
and I would very much like my hon.
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friend, Mr. Datar, to give us some
further details on this subject. How
many LA.S. and LP.S. officers have
been appointed during these last

three years and what percentage of
them, who have been sent to the
various States; comes from a  State
¢ her than the State to which they
have been appointed? With regard to
the second question regarding recruit-
ment of High Court judges, a state-
ment has been given to me which
shows that after the issue of the
circular, 88 High Court judges have
been appointed but then out of them
only 10 judges have been appointed
trom outside the State over which the
High Court has jurisdiction. Now the
suggestion was

(Interruptions.)

‘ IDR. R. B. GOUR: How is this related
to the Linguistic Minorities Commis-
sioner’s report?

Smrt  JASPAT ROY KAPOOR:
My friend does not seem to have read
the Report itself. This is a subject
which has been discussed in the
Report itself. I do not mind inter-
ruptions particularly from my hon.
triend Dr. Gour or from any other
quarter. I often relish them but then
he should do to others what he would
like others to de to him. He was
very vehemently opposing interrup-
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tions from me, though I always love

to be interrupted by him. What

I submit is that the decision of the

Union Governricnt itself was  that
about 33 per cent. are to be from
outside. Then when all this was

within their own sphere, when they
themselves are responsible not only
primarily but ultimately and perhaps
wholly, for the appointment of High
Court judges, why only 10 out of 88
could be drawn from outside the
State concerned? : e T

Then you will see, so far as the
major High Courts of Bombay, Madras,
Calcutta, Allahabad etc. are concerned,
not one judge hac been appointed in
them from outside the High Court’s
jurisdiction. These two Jjmportant
conclusions have not been implemented
by the Union Government itself and
even the Commissioner had said not
one word about it.

The third question relates to the
appointment of the members of the
Public Service Commissions. The
suggestion made by the States Reorga-
nisation Commission was a very
healthy one, namely, that the mem-
bers of the Public Service Commis-
sions should be appointed by the
President. But the Government has
not accepted it on the ground that
the,Stave Chief Ministers or the State
Governments did not agree to it. I
submit that this was a just occasion
for the Union Government to over-
rule the views of the State Govern-
ments, because i1 is almost impossible
for linguistic minorities to have pro-
per safeguards in the matter of
appointments unless the Members of
the Public Service Commissions are
absolutely unbiassed persons and
unless at least one of the three of
them is from outside that State.

Lastly, 1 come to the question
whether Urdu has been given a proper
place in the Hindi-speaking areas and

whether linguistic minorities, tnhose
who speak Urdu have, generally
speaking, been provided adequate
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[Shri Jaspat Roy Kapoor.]
safeguards or not, It has almost
become a fashion to decry or to cry
out that people speaking Urdu are not
being provided with proper safe-
guards. I am very sorry that many
of us should, 1n season and out of
season, be making a mountain out of a
mole-hill. 1 am one of those who are
particularly anxious that no section
of the community should harbour any
feeling of dissatisfaction. The one
grievance of the Urdu-speaking people
is that even in Uttar Pradesh though
there are a large number of Urdu-
speaking people—and rightly so—the
language is being developed in such
a way that the interests of these
people are being jeopardised. I may
humbly and respectfully ask if this is
so. In the first place, let us see
whether the charge made that an
attempt is being made to oust Urdu
from there is based on facts, and
whether it is bhecause of any pre-
judice against Urdu or because of the
compulsion of circumstances. I will
only quote a very few instances which
I beg of every hon. Member to very
seriously, calmly and quietly consider
and then give some constructive
suggestion so ti.at if there is any
difficulty—and there may be to some
extent, I admit-—that difficulty may
be removed. You will remember
that . . .
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Mgr. DEPUTY CHAIRMAN: It is
time, Mr. Kapoor.

Surt JASPAT ROY KAPOOR:
. . . when the Constituent Assembly
was going . . . .

Mr. DEPUTY CHAIRMAN: It is
time. . ,

~no- * e '

Surt JASPAT ROY KAPOOR:
I will finish in two or three minutes,
Sir.

Mr. DEPUTY CHAIRMAN: You
have already taken five minutes
extra. B PO S

[ RAJYA SABHA ]
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Surr JASPAT ROY KAPOOR:
I would request you to extend the
time-limit from three to three-and-a-
half hours.

Mr. DEPUTY CHAIRMAN: No:

Surr  JASPAT ROY KAPOOR:
In this connection, as a Member of the
Business Advisory Committee, 1
must invite your attention to . . .

Mr. DEPUTY CHAIRMAN: You
should fight it out in the Business
Advisory Committee.

SHRt JASPAT ROY KAPOOR:
Even there we had decided that
though there is a time-limit fixed . . .

Mr. DEPUTY CHAIRMAN: You
go on with your argument and
finish it.

Surr JASPAT ROY KAPOOR:

I am glad you have followed me on
that point. When the Constituent
Assembly was gcing on, the hon. the
President appointed a Committee to
prepare a glossary of terms and that
committee consisted of 41 persons
most of whom or rather the over-
whelming majority of whom, were
from the non-Hindi-speaking areas.
There were, as I said, 41 members
and only about 5 of them were from
the Hindi-speaking areas. I have got
here the glossary of termgs that they
adopted and from that I will give
only five or six words, right from the

beginning, to shew that all these
linguistic experts could not find it
possible to adopt words other than
those that they had adopted and
almost all of them are of Sanskrit
origin. For instance:
Abandonment afz o5
Abridge T
Abrogate frawr
Access BER -

And there are other such words.
What I submit is that all these woras
were prepared rot by Hindi-speaking
persons, not by persons opposea to
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Urdu, but by the 41 responsible

persons including even Dr. Suniti

Kumar Chatterjee.

Mr. DEPUTY CHAIRMAN: We are
now on the Report on Linguistic
Minorities and not on the subject of
Official Language. And you have
exceeded your time also.

Surt JASPAT ROY KAPOOR:
Just one or two more minutes and
then I finish. I am not speaking on
the subject of Official Language. 1
am here dealing with the question
relating to the charge that the Hindi-
speaking people are studiously ousting
Urdu words.

Mr. DEPUTY CHAIRMAN: That

" will do. - .

Surt JASPAT ROY KAPOOR:
It is not so. {t is all because of the
compulsion of circumstances.

Mr. DEPUTY CHAIRMAN: All
right.

Surt  JASPAT ROY XAPOOR:
One sentence more and I have done.
This question was taken up by the
Speaker in the Lok Sabha and he
appointed a committee to prepare
terms and one of the members on that
Committee was Kakasaheb Xalelkar
and here are the terms that they
adopted. Yesterday, Kakasaheb was
of the opinion that there was this
ousting of Urdu. But out of all these
words, numbering over a thousand,
you will hardly find one or two of
Urdu origin. My submission there-
fore, is that the charge that we are
trying to oust Urdu is absolutely not
correct and if Urdu words are not
there, it is because of the compulsion
of circumstances and not due to any
prejudice to Urdu.
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“It has been emphasised in it that
in such cases arrangements should
be made for instruction in the
mother tongue of the child by ap-
pointing at least one instructor pro-
vided there not less than forty pupils

speaking the language in the whole
school
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“The Chief Minister, at a Press
interview at Bhopal on the 16th
August, 1958 said that in M.P. there
wag a standing order and wherever
there were over forty children in an
institution speaking the common
language, the primary education to

them should be imparted in their
mother tongue.”
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(Time bell rings)
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-2 et Uy S ylay SIS
Mr. DEPUTY CHAIRMAN: That

Will do. Mr, Rajabhoij.

S o Ale T AN (vwd) :
Iraarafa AgeT, 7 aRAfE 7§,
TETHEAT A § .

Sumr  FARIDUL HAQ ANSARI:

Just one minute, Sir.

Mgr. DEPUTY CHAIRMAN: Please

wait Mr. Rajabhoj. Just let him
finish.
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“It has been emphasised in it
that in such cases arrangements
should be made for instruction in
the mother tongue of the child by
appointing at least one instructor
provided there are not less ' than
forty pupils speaking the language
in the whole school
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“The Chief Minister, at a
interview at Bhopal on the
August, 1958 said that
there was a standing order and
wherever there were over forty
children in an institution speaking
the common language, the primary
education to them should be im-
parted in their mother tongue.”
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“Recognition of minority langua-
ges as the media for examinations
conducted for recruitment to State
services” :
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faems & a1 oW fay AR 9 W
AT ¥ AT | AT AT TG qHAY
§ fF ag waen ey 9 #7 AT §
IR § 4% A] FEW F ag Faq
fert S 1 A A & ) W oSW
awit 7 g & fF ag W € i farg-
W F wqar 4 ar feer ¥ fams
AR A S F fgars g 1 w1
aeq fa% #T @ 9 few g gaF
g¥t ¥ faq ar o 3Ew fF ged e
TE HFFTATIT TG, ARA A7 AA
3 dtad @1 & ) 2 A7 anw q
qEgIS ¥ AT Ieq 43 g4 | AN
T Fod § Y @ wfog 1 FE
82w § i AT g9 & 341 q
. F1q Fifgd @r w9 o fF ogasr
JqE  wAT we wdw
(Time bell rings) A gl % 33: FT
garqr § ¥ 98 "rAar g R oag wif
feedy & faens  g9v T AT 7@

SR

Mr. DEPUTY CHAIRMAN: That
will do. Mr. Rajabhoj.
Hfqio Ao TeHIW  (wFag) :

Sygaata wgzg, | wEAfEr § g
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Surr FARIDUL HAQ ANSARI:
Just one minute, Sir.

MRr. DEPUTY CHAIRMAN: Please
wait Mr., Rajabhoj. Just let him
finish.

N 3w gw WAy o zalen
M @AW & af@ § A foafes
argafET & st § oF FEw
AR gwaa ¥ W o Fww frogw
T W A9 & gF F GFA Z oG
ff 3% wE foelt &, @RI @,
T few gAT g &, AR a3
T7 fHY T F T9 wTHAT AT g
FET AR | Wl aF HIEANES
FT G g 4 I W7 A FRT R
ST 48 AR w@Ar Afgd fE A odr
HIT g FY TT I 997 F ALY ey
8 oq a% % qoar a1 7 & | T9-
fra  fergea A faadt sl
g 31 waw faw 9@ #3 vF g
noAt  faar  aseftee g, o
faeefy forbraa & s g%
T Afey AR o7 % fergea
F  AEAfES #7o37 fawmat &
AT g ARl FT § 99 a9 A
ZHUT AT AGL g AKAT & | HIEIT
#1 Wt ag A wifgd £ 99 a8
AT #7 AW @ a9 afeq-
®ET @ d9 g7 EIY TAvHAY
7T g AFar g |

st gio Ao TN | ITEAI-
afa wgem, d wEAfE 7 g, g
deqEl § g oW W97 F e 7 Wy F
wWEAfEY 7, Aowweqs i 7 g | g
qg7 Aaw grar § 5 o e e
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[ aro Ato TIANTA] g
faar ) wd wrar & I § ofr A9

&1 Zigw faaar =rtgg av )

gty 7@, 9w gARsa
FAT9 qT9 § T T UF Hged w7 qaeam
F1 fauio gor ok 37 & Wifrs oo
geast A | 9% 7> faw FIges
FTez HIX FSTFT 139 &1 5oT H&uF
qra Wt 4 feeg wfaama & mfzss
& W 3o ¥ YA HIT AT FT HIFAT-
fra &r o famtor faar v &0

9 3 A omF wwd € a8 ag Fv
qgar & 1 AT 94F f§ FyAew FRIF
#r qygeR FEsy F g s
faqsq foaqr war & 5 &7 wifas are-
qest & fag ft ag  wfweav fagsq
faar war @ A S9ET g8 ggeT e
3 F& fF g7 gaTr A3gee FEaw
AT dgger grwsw § wfweA Y
frqtz agr av wdr & 9 aE A
7z faaid W agr oz e E o gz @
qgHT Fraa g ) FY a1 ag AR
Y7 & AT IFA g AT [ A
72 g€ % TweAid gl & 99}
aﬁfﬁﬁ%uﬁﬁmvﬁvﬁaﬂﬁi
g 93 Ifedd gur & A% et syt
fograd 334 aaf aar A HT qIFHT
NG f‘rc‘ﬁ 21 qveg, gz W wIAAT
FEd {5 73 91z 9% § 917 93 93
fars &

' ¥ |G § FAAT F fqq37
FIA F 955 & W T qVSTF
AR g AN ST A 39 w7 Fv g4t
Tl & Wew winar ¥ &7 o1 #w
Awntsn wR fqqzfes argafes
F1 UF FW FaTC & oft fwaFr fr
wiggar 7 zA9d far 3

#  WITR 7g aqwar Tngar g fa
Fy =g WIS #7 9 wr el
g @ ug g & w8 u—=o wfama

[ RAJYA SABHA |

i
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weg  Wifgd g1 ITH1 ATFU FAT g,
IaaT gfaar arq 7947 8 | IARY
BaAr Wt 7 faar »3 #7 g 3
g Fifs SaH Wi F &y gE}
v § EW SfEw A A et Ay
F fax 7@ € agl ww WA
gerqedT A & | at A%y fafaee
Aepfa & aTaw FvA & fag WK
dagd # ¥ faw ag  waad wre
¥ frm o &1 wh wm o ow,
AT WIGWIST | fare 9 #5787
s AEdT #1 gfaFe @ w3 Rfeg
T AT F EFAT AT AT A qG
HOA!  WINT § VAT FYR AT AR
WGl & | AT TISHT &7 I & aqred
g 9FIV A At 37 wwfed |
g9 ¥EIq ¥ 3 hafad faer aff
T W IF glgAd ®
W gfafafies famar  =ifem &
Sgl (4-%o T wew wifaw § @
v Aifeqy i wARArfEg at
wrar ® o wfag 7T afgd -

ar az & wifsxs  weTvEmsr F7
I R I TF Feavd UZE FT 959
g1 MR-HAT ST A Sy ERrA garg o
IAFT EY FiAWT T 9y O § Wi
gsal 7 WY wed fo=ds A g
Faq fear & fd 9edld oo qarfas
1 fAeg faq § | 3FF AfaT 7
aZ AT HIA UF ATAT JT I AT
T A3 &, 93 9T § WF BT UFHKAT
FT | FF Tgh YT AW F IH T
agd &1 81 o7 }X YT J89 &1 AqTH
2 g7 g HAT Y A Fnan fF s
T3z eAife mraREE § feeg v
F N uF Aegfg @ fowd are wifes
arfegars € # = wifvst &1 23
Fqg gfFageasrdaA 57 | S

A6 g WrAAT Gar FEL Eﬁa"raaaaﬁ
T w59 TET & |

.



Report of
Commissioner

gogafa ofY, W 9w & O
ATE ¥ g FVA & (A9 WIS I TIAT F
MNAT AET FT 95T & AR @A FAT
sifgd | FM fagm 9 a® W &
T FmRidgl § A Wi g, ar
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IR wifea ¥ ST I X g s

gem i dgT R gwd & A€ Am—
foua:  §eTTH WX FETN—F
94 ¥ 3a fae @ o "Rt wifew o
g TeIHERE &9 4 g | FfeEAT
sadt {7 ww, 1 FAF g
g amE§  SfeT F WAt g &
ag A9 fq *7E  FT F qATA FL
f& 719 FTE | 9F aF F THAT
AT AT HIT FIET &
T qRAF] EIATE T IF 39 WEHA &Y
4 A TAT | H wOE FfF
IUANATT AE1ET, FaAATT Agal g %
agi St Faear foaior g€ @ SwaT
faaiet s A wafam wEEr g
T AT g AAT A, WV FLE
aifd 79T ST IEE 1 AT qEH |
ot fRafs 4@ v oz &
IF G AT FLAT wTFAT g F
gt ST F WA F T I
T F TR & q1 9Ed AT &Y A
qeT fergz F wod # W &7

srar =z 9 wR o aga wee
F a1 grir | a7 fEw areEy sEre
HAT | GEAT

Mg, DEPUTY CHAIRMAN: This is
a separate matter. We are not con-
cerned with that here,

5 qfo ATo TN :  wEAT
AACE WIS | AIAH FET AMGHT 7L
qrT F1 AFATH BT & |

oY syeamfg @ fod Far A
g #g dIfem 1 g R § agw
T FF WRE N
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st gio Ao AW A A
¥g TRTZ | TEGET FATE F AR
-

Mr. DEPUTY CHAIRMAN: Order,
order. You speak about the Linguis-
tic Minorities Report.

st qfo Ao oW : &1 wfaw
geTENd ¢ Snar  Fihiefe  faer
dure. #™ s wifga aifs Wy
wifww HerAeds € 3 &AW g, ofad
Tgd HATal AN g ogFT § | ar
75 faee  @wmr ew wfeT WY R
FIfF ¥F A99 8% A gH 1 W&
E o wF WEr ¥ gy feae AU
FY AT FHAT

% A d GIIAr FET AT
z, Soamly  wEge & ous &
qer #fAEt AT q5F A A1 1T gAa
off a8 %3 Af f¥ wna gfear afagw
F fRIl H Wo UWIE A@T & W
aifgd @ oF fagd q9d aww
F gl g oR Wfgd | 9Ed g v
guar &, dv1 afaw Ffea saea

F@ ® | SFET T AT S 99
gy 9% weged afgw 9v dee

7 HTARIFEAT Agl AN 9% 1 av
T AT  fF sa% ex fev fam
ﬁﬁmmﬂ’ﬁﬁﬁmﬂé’rmm
fafgz 7 s w0

ﬁaﬁ'ﬁwwmm - f®
mﬁa’tqgﬁmzﬁfq’—rrtf@-?ﬁm
agl ga grn afew werewt & wfq
agmfas] &7 AIAEET & gE )
wg gmisa afafy F &7 a9 a9
1 3@ AIWE Yo W UG FATAT §
fr  afe fell Sz & wm B
¢ ar g wwn fAfy aar d@sfa &
yfoa @ & fd afeerd § ok
AR ATATHT & HAIA AT AT,
faar feft wama &
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[+ gqro io T W]

qyege 340 A yg A faar wan
g fr usai § &t wiard wafaq
. agi I WA § Teaieq a4 &1 Hid-

FC FHT A .

AgegE e (W) g THA
qar Wwd  wAfEr ® ARAd @
g% AgAaT | faem [ #T ga
AT O, qAT

TwgE e (7)) &  wifaw
werderst. ®1 fad g7 gfua afasr
qrEey 9 geaTd & & fa fagty
afaardy 1 fagfa 1 va79 &

T HEE § "4 YA ag & R
ok F qg  arar =9wear g 5
arfeEarEr fagR,  SSEr A T
R A @Y g SRl W, A
gegfa, SaF! A gg[ Fr HIfa grAr
Ifgd | gREfas "R WTiEe,
T gftedt @, s wwfy g

HETTF g | SEl a%g & AR @ur
#, @tg &t wfvs worgens §
STRl AT .

. (Time bell rings)

R e g= faaz # 3 ffag
o AW [T FW & IHd 29 F fod,
F Fft 4G Fr | F FF W -
arar wfaaa F o g gl e

Mr. DEPUTY CHAIRMAN: Every
17 -mber cannot exceed the time-limit.
Picase wind up your remarks.

st qio ATo TS @ F IR
g wAar §, St § fr amiEs
Ay war g1 w@fed § grAr S
§ w8 o) gug femm @ | gan
T WIW FA@garg ! & @
TIIRT  WUFE FET E )

Mr. DEPUTY CHAIRMAN: Please
wind up in two minutes,

[ RAJYA SABHA ]
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it qfo AT TENIW ¢ 3T fRAz
# & @w Fw@ g | wfasaw,
TIRAIEaTaTE, gHAIE, W 99 )

¥ gAT I T 9gd AT AT & 39-
fagd g s wt Wifgd 5 3w
gt & ST FIT IO g § 9 el
THRX AT IHG A HL | AT F
9N fam g s wiissware & 9%
fpaar  faars gar, W sE@ @A
Wi &, gfeaat #1, feaa Taae
gar 1 @ wiftsars F I A%
ST T IFR F1 I, FATAT,
Adre qg gEr =mfed | mww
& gra, gify "R fqsar & araar
§ 3g WA gA gAr afed &
wdt Ay g afFa gl & fad o
U Fga N | # =ngar or R IaE
999§ # TP @@ W qH@S
GISCEE B S i o
A g fyar ) & WA g &
faedt ot gwTdr TstwmT & SEEy
g9 ¥FX & wsy 7 ¥ Iwfa gy
Tifed 1 fafar ST § wFET B fF
WRaay § At &1 arg faaq aesa
# gom ar | ofeow 9y g fF o
HRX & qW A 9gT J I @ W |
ofFd §7 TFAE, qFRH, FAR,
qATAF, T HA TH HC FFaqT BT AT
7 e @ 99 98 A9 S &1 e )
¥ gz aawr @@ g e &
fegem & 9T F ® F qgET
qrfegd | ‘

sft Soewmafs @ fgr F AR d
aw gHRrg, o

&t qio Aro T :
feg ox @y f@e=dr 1 wEST W)
oeg | s dfd w@w, ag # A
11X Y #fgg 1 7 &1 R
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(Time ‘bell rings.) -

. w#fn aum adi g safad fmsfes
ARATET & ar § Q0 gfee & g7+
77 A f@ g Ak Fawmar g fr
ITR Q-7 S faee =nfed |

W gT TATE_FHAT 2 FA AL
AL, UF AET TAH I5 TG & q A
FTTHT TFH FW g4 F3T AR I3 &
QA € P FF T A4
M FT A |

ol wwaw fag : afeT qaa |
Fal =TT |

S Y WETE WIEA1 ;A9 A
Qana g w3 g fr A fagfes
mEAfEN &1 S foe @ sEdr
fermaa Ak a1y 7@ F 99 7 o
1 @ g W 9 & § & A, et
fr ag foe, v = o gx a7
TR T W & & g fawfar &
faegw wafes g 5 53 ok fe=r
TF & S g HIT 39 IWI A F1g B
TG & 1 IHH qE I TEX T
2:

\ “It has a rich script and it should
be encouraged.”

IgFT A A FTAg, IR A e
T qrET FI@T g, AfwT qra & g@F
4 39 fg=it Y SEEg A, o FaAEa
# 7€ ag wTgan, @fad B o§ W
FHET FT TF & AT GAAATE L H
oF g g, 99T 93, § W@ E,
e arg § o, et SR 7 @R
I I AT Y § IEHT WA Q¥ AGY 4w
g AR T g7 gFa g, wied fF ag

[ 10 SEP. 1959 ]
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31 A FEAW & A AT q@H
g 1% g § A@EN FIAE Q)
a7 39T qEafa® e M5y I
g R g € 3EE, I FaAd
7 ogaer W g wmfed fv Rl
AR I AT FAT FAH § | Al
F & FaT & 1 ggar & mET g,
XA g &, A IgT A g9 grawav g,
ST @A 9 AT E a9 FEl T @
TN §, FEr wstaar wA e §, w6
fofeat w1 sy € 1 zafmd W
FTA—! fgrgearr Sa & Fgam——
IUF A § I AT9 L B ALY AT
fe & 3¢ & fgoms a1 wr g 1 g @
99 AW FT AATERT § oG WEH
g% d9g WgHS 9TeT A A Far Al
5 fe=t T < a1 firg o qaewE
A QA uiE & | ar T ww oY, i
FEAA §H F dTE9g, a8 Jear § F
farg A qaeww A1 e FT A
Fmaw R fF Al #1565 &
T A A

3784

réaz Y‘S L')” dd.& vn ’3 ‘oé& ,3 uﬂ))

el oar sl & WS U e ol o

T g aaw g 79 gdY 79 a9 &H
g s\ I,

A FF T TAS G A AT A G
1]

st THITE ¢ TAET 991 qded
g ? )

=t g SR @EET ¢ 59 FT A
R -

“I am the body. You are the
heart and soul; so that in future
let nobody dare say that you and
I are separate.”

—

+[ } Hindi transliteration.
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[# gz g @g@AT] oo

A | FO HAAT AT TG FE T
qE FH ATAT AT
e 3y oAl 3
et gan JySoly S50 Jogt e &V Sk
g & 5 % mins ame FQ@

il
AT HeATE, AH WA T HT A FA
g ]

q1 919 g7 9% FE 1 39
TER AR 39 A § a7 foar
a1 i 95 0F qEW ft AR ) qF
1 78 718 & FF fgrg Aaemmal § @
F faafasr & =0 o w8 7 g
qT | T TF AR T@AS FT qA9qA| g |
gaaar g fegrgay o Hr wefeal wa-
foret & i g a9 g feg Y S50
4 X gaaa W 937 4 | § ;9
maﬁmrmﬁmm SCICES
T8 AL HIT 73 tﬁwfasr fwafar
feg qReEwEI-—TET AT g F
| A A qEeEe WAt § e
¥ WIS I A galweRdr §
TR § ARRE € 3y frEme e g
fr < #1 awore fed oA & fm A
WY 7€t g% aF fovve € 3w fae-
far 7 IR g g Wiy v
IEEAHl Y AT I g WX AT
frdy A & 12 g @R

e 488 o] 2 Liwan

H wgd g wany
qrfsFeaT W= T

AT

oY gL SGHE @EEAT : ALFA IR
7312 ggf fa@ed & & &1 99 gEd
Ao & /A A7 {cib 7 33 7 fou-
gATafady grmfrRam g fean o

fl IHindi translation.
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tinction in it STo7TE YTEF UF FTfaer
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et §  AFfe § @few A
v R Al wr fv 37 e
awg & fagfes meafcdy &

T X 49 & fog woey qrEd
FT AT & AW W F37 @ 5 § et
FY qCh & T @ E | T F qATA
&1 awY 3 frw aw@ & 95 Y fewma
FT TFT &, qg q@ A0 IHF F FEY
g |

st qEa fag : arew & fo9

aﬂgtnwaﬁm SZCEI,
ITHY A qEAT FT A qaAT A
qua 98 4% 2 fF T A 59 A
F1 TS G241 AT ) A zEa o
#ag Fgm fF AR B aw g R
qE BT AW FATILT TG §HT 1 H
IR HAAHT STl & Fgal § S 57
#1 9 7 a9T feATaeT ¥y § 7 & AW
FAMRE FW® A & AL Tq 7AW
arr & | 39 % q  FTIHT FTH 99
areT A & | TF fag 7 ©F qedi
et g & = s o SeEE
TR,y A qE, AIAT AL AT G,
qX ST aar w1 qeatw fafreer
F qE ¥ AW | TG qF ST q9;q F
s fafreex #1 @vawy g, g9 v
& o 9 FIOFT AT FT G AT A |
o7 a8 9 GHA F T @i g, 9 fawr
qTN & [T AT IG A F1S AUFRTC AR
2§ e o & afe o & T
uF s Afaw Y €, e fafrew &
F I F AR AT BT B GIE
T AFA E | QT A IE ATH AFE
F am@ g AR ﬁfﬂmﬁa’ﬂﬁ
I L FG

i segmw @ HQY

;IR AT
fagrad a@ @7 § | -
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ot g< g @I @A g qnd ST & A 9% a1 A A7 T FA@r

Fqz fowt g8 ar v fede F@ €1
% feqs A& &Xar, § a1 AT FT FTAA
g AR A g1 TE€q § | o g
AT 9 WIAT THEAT § AISATTES

FALH S 17 FE I9E AaATRHAT

F9 qEdi AT & & | W@ A% WY
AT &, § ARG g £ Fa Y v 7
FUZ UHA AZFAR FAT q189 &, A
T arger & A9 & 9 q5F | AVEL
g, 2T o 5 4 =7 §% ;W F oA
qa7 g, W S 9 fawr &, SftE
fergeam #1 afaw A g1 1§ a1 awaAar
g fF farg-sraamm w1g ag ofarT §
A 7 AT g1 wg AT A9 F 7T @
ol ¥ fox ga € | ag fa@ =AW,
UF 7 UF faq 9 q@d ;EAm——A
qq § A4 MAM-— AT qTF AR
AT QI F 9 7 wAT—aa fg-
T A qifeaE 6T SEr g A
797 § 0F @L & 9 fqa JO a2
@ oS 5§ aws @I 9

Mgr. DEPUTY CHAIRMAN:
will do,

That

’

Sarr H. P. SAKSENA: I will take
only a couple of minutes.

g wA fad wg o FTW g fF
St gaTh o 3 2, o e 9%
Wﬁq,%ﬁqﬁ?,amﬁ
or$ 2, § Fal 9% AW «, § a9 A
qa &7 ATZAT § R Taey fewred &vAT
a1fed | g9 9% arfed § W w93
%9 & fr g9 3afT 7= ae ¥ fgwrwa
#‘ f& F& Fg ST TG A,

7 o8 W7 g fasles
EFFH"T-R’ qEE A W FE % fw
g uF 9 a9 § H SEd g
firgg wm AR | @1 FETT EH
TR WX GTAY SRRSO

HT 1 AA AW AT A A I F
ﬁmw‘rgwgw"rwmgﬁw‘w
IHET /A AT R, TIAET SHMAT
ZRT TET I AFAT §, 9 qGAT AT
Pimm YAz @A g BF e W
qEAHE hAATT § g aER § fr §
fRet o forg o=dt 1 AW F=97 F1
fedt faa & fag @7 Eaew
@ ¥ ST - fgr Mg W | 7w
A HF AT 0F w=E g § 9% g4
g #1748 T § fF g w9 35
g | ¥ T qg A AGT TN | o
qT HIIHT ST F 7 G F arg e
g | ST FT e a1 @Y 8, W
ot T WY # 11T 99 AT g4 qAm
F @Y E WU BT AT GI9AT SN |

1 pMm.

Surt MULKA GOVINDA /REDDY
(Mysorc): Mr. Deputy Chairman, Sir,
the First Report of the Commission-
er for Linguistic Minorities is a very
incomplete report It does not give all
the information that is necessary for
one to assess the progress made under
the provisions of the Constitution
with regard to the safeguards to be
provided for the linguistic minorities
in the country. Even before the States-
were reorganised on the basis of lan-
guages, linguistic minorities did exist
in almost all the States. But after
the reorganisation of the States also,
linguistic minorities continue to exist
in almost all the States.

[TrE VicE CraiRMAN (PANDIT S.
8. N. Tankha) in the Chair.]

The safeguards Ithat have now been
provided under the Constitution are
based mainly on the recommendations
of the States Reorganisation Commis-
sion. In this respect, the Commission-
er has not given us information as to
how far the safeguards given to the
linguistic minorities under the Con-
stitution have been implemented or
attempted to be implemented by the
concerned State Governments, Tt is

A
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-working under some sort of

“Telugu-speaking people
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[Shri Mulka Govinda Reddy.]
unfortunate that this Report on the
linguistic minorities has not been able
to give us the statistical information
that is required for us to assess the
real value of this Report. It is per-
haps because the Commissioner was
handi-
caps, maybe for want of staff and
other facilities, and he has not been
able to give the information that is
needed for Members of this House
to come to certain conclusions regard-
ing the interests of linguistic minori-
ties.

Sir, this is a problem concerning
nearly ten crores of people in the

country. There are linguistic miner-

ties in almost all the States—and that
too, sizeable minorities—and especial-
ly in Mysore State from which I
come, this situation is accentuated
because the present Mysore State was
formed combining five regions. The
linguistic minorities there are not only
not given the proper safeguards that
are adumbrated under the Constitu-
tion, but on the other hand, their
interests are deliberately suppressed.
Sir, for a population of 25 lakhs ,of
Telugu-speaking people in Mysore
State, there are hardly seven primary
schools. Can you ever imagine that
when there are 25 lakhs of Telugu-
speaking people, a State Government
could establish only seven primary
schools? It is obligatory under the
Constitution that primary education
should be imparted through the
mother-tongue of the students con-
cerned. When there are only seven
primary schools for 25 lakhs of
it is obvious
that no attempt has been made by that
State Government to safeguard the
interests of the linguistic minorities
there. But the Commissioner appears
to have been satisfieq with the reply
received from the State Government.
In their reply, they state—page 88—
v

“I am to state that the facilities
as -envisaged by the Government of
India are granted to the linguistic
‘minorities in this State in the mat-

[ RAJYA SABHA ]

for Languistic

Minorities
ter of education. The linguistic
minorities are treated on par with
Kannada schools so far as opening
of additional schools or classes is
concerned, i.e., in so far as there is
a demand for opening a primary
school.”
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Sir, the mere statement that they are
providing all facilities that are due
to the linguistic minorities under the
Constitution will not satisfy us. The
Commissioner should have asked the
State Government to give him a de-
tailed report as to how many Telugu-
speaking people are there in Mysore
State, how many Urdu-speaking peo-
ple are there and how many schools
have been provided for imparting pri-
mary education to the students of
these linguistic ‘minorities. Sir, that
would have revealed whether the
State Government has taken any in-
terest in implementing the directives
that were sent to them by the Home
Ministry.

Sir, after the formation of the States
on the basis of language, feelings
have become strained between the
different linguistic groups in almost
all the States. It looks as though the
people speaking the majority language
of a particular State have been treat-
ing people speaking a different langu-
age with a sort of contempt and there
do not appear to be equal rights or
equal citizenship or equal opportuni-
ties for the linguistic minorities in al-
most all the States and more so, in
the State of Mysore.

Regarding Urdu, many people have
said that it should be encouraged. On
the other hand, in Mysore State it
has been suppressed by the policies of
the State Government. Students whose
mother tongue is Urdu are not allow-
ed to take English as their medium in
the high school education, Kannada is
forced on them.

Tae VICE-CHAIRMAN (PANDIT
S. S. N. TanNkHA): In which State?

Sart MULKA GOVINDA REDDY:
; In Mysore State, In some areas in
| Mysore State, some of the primary
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Urdu schools were abolished and this ' Even the year before last, it had been

was brought to the notice

Ssrt1 SHEEL BHADRA YAJEE
(Bihar): What is the percentage of
Urdu-speaking  people in Mysore
State? ' .

Surt MULKA GOVINDA REDDY:
Nineteen per cent.

Syep MAZHAR IMAM (Bihar): It

is sufficient.

~Ssrr MULKA GOVINDA REDDY:
“There are nineteen lakhs of Urdu-
‘speaking people.

Surr NAWAB SINGH CHAUHAN
(Uttar Pradesh): Nineteen per cent.
.or nineteen lakhs?

Surt MULKA GOVINDA REDDY:
Nineteen per cent.

Surt NAWAB SINGH CHAUHAN
More than in Hindi speaking U.P.!

Surt MULKA GOVINDA REDDY:
Sir, after the reorganisation of  the
States, a sizeable minority of the peo-
ple speaking Marathi have come into
Mpysore State and it is one of the main
reasons, if not the sole reason, why
the border dispute that now exists
between Bombay and Mpysore is
accentuated by the policies of the
State Government, in not providing
opportunities which are obligatory
under the Constitution to the Marathi,
speaking people in the border areas,
especially in Belgaum and Karwar
Districts,

Another point that I would like to
bring to your notice is that after the
reorganisation of the States, the ling-
uistic minorities——and especially in
Mysore State the Telugu-speaking
minorities—are not being treated pro-
perly. Even in cultural affairs their
activities have been suppressed. 1
would like to bring to your notice one
instance which happened last year.
When the college hostel celebrations
were conducted in Bangalore, a Telugu
drama was not allowed to be staged
though it had been a usual feature.

allowed. But last year it was not
allowed to be staged during the college
hostel celebrations. And such is the
perversity of the majority, the people
speaking in the regional language of
a particular State. More or less the
same thing exists in other States. Sir,
it would have been better if the Com-
missioner had collected all the rele-
vant data and placed them before us
for our assessment. Except one State
that is Andhra, he has not given us
the fuller details that are required for
us to come to certain judgment. I
would, threfore, urge that the Com-
missioner, when he prepares his next
report to be placed before this House,
will give us all the relevant data and
all the material factors so that we
can judge the situation, whether and
to what extent the provisions in the
Constitution have been implemented.
And further, the Government of India
should see that the safeguards that
have been guaranteed in the Constitu-
tion do not remain merely on paper,
but they are implemented or an
attempt is made to implement those
safeguards and that some programme,
a five year-period programme is ad-
umbrated so that the educational faci-
lities that have to be given to the
linguistic minorities may e carried -
through by the State Governments in
a phased programme. I would urge
that the Minister should present a
better, comprehensive, purposeful and
a realistic Report when he places it
before us in the next session.

I thank you very much.

Surr P. N. SAPRU: Mr. Vice-Chair.
man, the Linguistic Minorities Com-
missioner is a dear friend of mine and
an old colleague, and I know that he
is both an able and ‘“hard-working
man; he is an extremely hard-work-
ing man and 1 would like to say this
because, as the debate has proceeded,
I have gathered the impression that
there is dissatisfaction with the man-
ner in which the Report has been pre-
sented to this House. I do not know,
Sir, how any man can work with in-
adequate staff. A very heavy duty has
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been cast upon the Linguistic Minori-
ties Commissioner. He has to investi-
gate complains regarding safeguards
for linguistic minorities from all over
the country. Now in order that he
might be able to discharge this onerous
function satisfactorily, it is essential
for him to have a good staff. I hope
that the position in regard to the staff
which has been given i{o him will be
made clear by the hon. Minister when
he replies to the debate,
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The second point that I would like
to stress is that no Commissioner,
howsoever energetic, howsoever able
he might be, can do his work to the
satisfaction of this Parliament unless
he gets the full co-operation of the
State Governments. Now I find, Sir,
soon after assuming office, he issued
a questionnaire on the 27th of August,
1957. And some State Governments
have still to reply to that question-
naire. Therefore, it has got to be
admitted that the State Governments
have not been as co-operative—I am
putting it mildly—as they should have
been; they have not helped the Ling-
uistic Minorities Commissioner to
discharge his functions. May 1 also
say that it is not entirely correct to
suggest that the Linguistic Minorities
Commissioner has not expressed his
views on cerlain matters in a definite
manner? Where the data were avail-’
able to him for forming an opinion
and expressing it, he has not hesitat-
ed to do so. I shall just refer to some-
thing to illustrate my own point,

Take page 12 where he objects to
‘the requirement that a candidate must
hold- a degree of a University estab-
lished by law in the State or in other
University recognised for the purpose
by the Governor of the State’, as being
diseriminatory,

Now here you have a clear express-
ion of opinion on the part of the Com-
missioner, He is referring {o a matter
of safeguards and here is a matter
which affects the minorities and he
has expressed himself very clearly
here.

- -—— e

[ RAJYA SABHA ]

for Linguistic
Minorities
Again, Sir, I am making another
reference and the Commissioner’s
observations are at page 20 with refer-
ence to a particular complaint, that
the students of the Malayalam-speak-
ing minority were finding difficulty in
securing admission into professional
and technological colleges, and he says.
that the matter has been brought to
the notice of the Madras Government
and is under their consideration, and .
he makes it clear that it was not
possible for the Commissioner to en-
quire into this matter as the selection
is made through some process, through
a competitive examination.
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At another place he says:

“A small matter but of some
significance was  brought to the
notice of the Commissioner that
the names of roads and places, the:
milestones, etc. in the Kanya-
kumari district were all in Tamit
and it was pointed out that it caus-
ed inconvenience to the people and
thev should be both in Tamil and
in Malayalam.” .

Now, Mr. Vice-Chairman, I would
like to refer to what he has to say
about the position of Urdu in Uttar
Pradesh, He refers to the press note
issued by the Ministry of Home Affairs
and the views expressed by the State
Government on the Anjuman-e-Taraq-
qui-e-Urdu-e-Hind and he says that
it is not possible for him to discuss
in this Report the wvarious points
raised in the representation received
from the Anjuman-e-Taraqqui-e-
Urdu-e-Hind. How far the decisions
are being implemented will be con-
sidered and dealt with in the next
Report, 1t is, therefore, the next
Report which will be importani from
our point of view, and it is to be
hoped that the Linguistic Minorities
Commissioner will go fully into the
question as to how far the assurances
given to the linguistic minorities had
in fact been implemented by Gov-
ernment. T myself spoke about the
position of Urdu in certain States yes-
terday, and I would like to say that
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though we may have a rule that we |
will open classes if there are forty
persons offering Urdu the difficully is
that these forty persons do not offer
Urdu at the time when the institu-
tion opens. Well, they offer it in the
course of the year and, if that 1s so,
the number will reach forty towards
the end of the year.

The whole scheme may be torpe-
doed. The school may never have an
Urdu teacher. It is these little things
which have to be looked into fully by

the Commissioner for Lingustic
Minorities when he deals with this
Jnatter 1in his next Report,

Sir, the question about Urdu and

Hindi being the same language was
raised. I do not think that the Com-
missioner has said anywhere that they
are the same languages. Urdu is a
distinet language in the Eighth Sche-
dule. What he says is that their
grammar, their syntax and even their
idioms are the same. If I were in his
place, T would have said that they
were in that sense the same langu-
age, but a new language which people
of my generation do not quite
appreciate 1s being evolved. You read
some of the Urdu poets. You will
find they have used Hindi words.
Hindi poets and Hindi writers did
not hesitate to use Persian words.

Sir, a wrong conception has been
prevailing as to what is good lang-
uage. Good language, in my opinion,
is simple language. Good language, 1n
my opinion, is a language which the
common man-——the worker in our
factories and the tiller of the soil—
can undérstand. And, the type of lang-
uage which is being developed Dby
those who are in charge of directing
Hindi policy is not that language. 1
do not say that Sanskrit should be
eschewed. Certainly, we shall have
to draw largely upon Sanskrit. But I
see no reason why we should not
draw upon other languages also and
why we should eschew common words
or why we should exclude common

f 10 SEP. 1959 ]

words from current use. \
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Sir, we would like the Commission-
er to give us an idea of the extent to
which the grievances of not only the
Urdu-speaking people, but also of the
other linguistic minorities in wvarious
parts of the country, are being attend-
ed to by the State Governments. He
is an officer who is constitutionally
responsible to Parliament in  regard
to the implementation of the safe-
guards guaranteed by the Constitu-

tion for linguistic minorities. He
should be helped in this matter by
the State Governments. For that he

should have the requisite staff.

Before I conclude, Sir, I would like
to say a word about courts.

THe VICE-CHAIRMAN  (PaNpIT
S. S. N. Tankua): The hon. Member
has already taken thirteen minutes.

SHrr P. N. SAPRU: I will conclude
in one minute if you permit.

Tue VICE-CHAIRMAN (PanpIT
S. S. N. TankHA): Please wind up.

Surr P, N. SAPRU: In our Consti-
tution there is a provision that any-
body can go and present a petition to
any authority. I regret that that
directive of the Constitution is not
always being implemented in letter
and spirit. The petitioner has got to
get translation made of his petition.
That, I think, is against the letter and
spirit of the Constitution. The High
Courts have, on this matter had some-
thing to say.

I am sorry, Mr Vice-Chairman,
that I have taken more time than I
really should have taken. Thank you.
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BRI FfaTT qrgg aga & g3 A/
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gL q<g T HIFarer HIG | 94 nATAr €
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AAFT % @9 HI& H{GF HY GOE
Far g 1]

Sart HARIHAR PATEL (Orissa):
Mr. Vice-Chairman, this Report of the
Commissioner for Linguistic Minorities
has been submilted under article
350B of the Constitution. But I am
sorry to observ- that it does not have
the characteristics of a report required
under that article and it has been a
disappointing report, as has already
been said by speakers who spoke
before me. Article 350B in clause
(2) says:

“It shall be the duty of the
Special Officer to investigate all
matters relating to the safeguards
provided for linguistic minorities
under this Constitution and report
to the President upon those matters
at such intervals as the President
may direct, aad the President shall
cause all suca reports to be laid
before each House of Parliament,
and sent to the Government of the
States concerned.”

My complaint is that this Report
does not give us adequate information;
it does not discuss any problem or any
of the matters that are obtaiping in
the different States. As such it 1is
most disappointing and it only gives
lip-service to the mandatory direction
contained in thls artxcle of the Consti-
tution. - -

My first complaint is that the Com-
missioner has not been impartial in
his dealings with the different States
of India. You will find that whenever
there is a complaint from the Oriya-
speaking people, their complaint
remains unanswered, uninvestigated
and they have no redress. 1 may
refer to page 16 of the Report where
you find this stated:

.
0
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“On behalf of the Oriya-speaking
people it was claimed:

(1) that due consideration of
seniority was denied to members
of the Oriya community by the
Srikakulam District Board;

(2) that no Qriya teachers are
appointed in the bilingual areas
by the District Board, Srikakulam;

(3) that Oriyas are compelled
to learn Telugu and other regional
languages.”

3819

It is well that the Commissioner has
recorded these complaints of the
Oriya-speaking people. But through-
out the Report i cannot find anywhere
anything to show that these comp-
laints were invastigated by him and
whether any redress was made avail-
able to them. Yet, you will find from
figures at page 114 that the Oriya
population is second only to the
Telugu population in Srikakulam and
Visakhapatnam districts and there are
also a consideratle number of Oriya-
speaking people in the districts of
East Godavari, West Godavari, Krishna
and Guntur. Sn even though he
received complaints from the Oriya-
speaking people, nothing has been
done in that matter

At the same time, if you look at
Chapter VIII, you will find that the
Orissa State Government was sub-
jected to very great scrutiny and even
most frivolous objections from some

quarters have been thoroughly investi-\

gated and I am glad to note that the
Government of Orissa have tried to
satisfy the Commissioner that actually
no legitimate complaint of any linguis-
tic minority exists there. At the same
time, you will find that Bihar has been
practically left untouched as if there is
no problem for the linguistic minori-
ties in Bihar. The whole problem of
the linguistic minorities in the State
of Bihar has been summarised or
rather exhausted in just fifteen lines
and these you find on page 33 of the
Report. In fact, the ruthless suppres-
sion and oppression of the Govern-
ment of Bihar 'of the other linguistic
minorities in the area of Singhbhum
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( District is so much that they deserve

censure. But it is really a matter for
regret that nothing has been said here.

Surt KAILASH BIHARI LALL:
On a point of information, may I know
if the hon. Member has visited Bihar?
How could he get the information that
the Oriya-speaking people there are
very much oppressed?

SHr1 HARIHAR PATEL: I live in
a district which is adjoining Bihar
and I have personally seen a part of
Bihar much more than the hon.
Member who las questioned me.

Surr KAILASH BIHARI LALL;
What are the examples of oppression

that the hon. Member has referred
to? -
St HARIHAR PATEL: 1 will

come to that. Democracy does not
mean response c¢nly to clamour. It
assures equal treatment to all people
under all circumstances. Even if the
Commissioner had not received

any
written representation or anything
of that sort from the people of

Singhbhum  District, if only he had
tried, he would have found in the
papers items appearing regarding such
events. I say this because my hon.
friend is anxious to have instances
and I may say that previously there
were a number of Oriyva schools in
that district. The Bihar Government
abolished the grants-in-aid which
were extended to the students who
were learning Oriya. These students,
when they exvressed a desire to learn
Hindi, they were again given these
grants. So the efforts of the Govern-
ment of Bihar are all in the direction
of the extermination of the linguistic
minority and not of sateguarding their
interests.

I have seen Seraikella myself. I
was there a day before the States
Reorganisation Commission visited

! the place and I know the place well.

I am sorry to say that there is no
limit to the efforts of the Government
of Bihar towards achieving the goal
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of extermination of the Oriya langu-
age there. People there have been
observing Durga Puja every year in
that place, Now, with a view to dis-
rupting that Puja and with a view to
discouraging them, the Government
of Bihar through some officials have
been organising another Durga Puja
every year there and by spending
heavily, by  bringing nautch parties
and such other parties, they have a lot
of pomp and splendour in order to
attract people to their functions. All
this is with a view to destroy the
Durga Puja that these people had
been observing all these years.
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Surt B. K. P. SINHA: Why object
if you have two Durga Pujas?

Seri HARIHAR PATEL: I do not
'object to that. The objection is to
the intention behind all this. And
that intention is to exterminate the
other language.

Snrr KAILASH BIHARI LALL:
How do you judge the intention?

Surt HARIHAR PATEL: I have seen
with my own eyes.

Surr B. K. P. SINHA: Why not
have two pujas in the place,

Tue VICE-CHAIRMAN (PanpiT S.
S. N. TanNkna): Order, order; please
aJlow him to go on.

SHrr HARITHAR PATEL: There was
no second puja in the town, for gene-
rally Durga Puja .is a Sarvojanin Puja
and you don’t have two pujas in small
towns. And now these things have
been introduced only a few  years
back. - -

Hon. Members are aware that the
States Reorganization Commission gave
a very adverse finding regarding the
claim of Orissa to Seraikella and
Kharaswan. Even then I like to draw
the attention of hon. Members of this
House that they have not been able
to deny the fact that the Oriya speak-
ing people in that area do form a
majority.

[ RAJYA SABHA ]
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The Commission has said:

“The major question which we
have had to consider in the course
of our examination of this problem
is whether the position of Oriya
in the Seraikella sub-division is, by
itself, an adequate ground for dis-
turbing the existing arrangements.
As has been pointed out elsewhere
in this rteport, language, by itself,
does not, in our opinion, provide
sufficient justification for breaking
up a distriet.”

They did not like to touch the ques-
tion because that was in favour of
Bihar.

Suri B. K. P. SINHA: Since there
was no mention of Bihar jn the Ling-
uistic Minorities Commissioner’s Re-
port, we did not want to speak but
now that these charges have been
made, some of us at least should be
given five or six minites to reply to
these charges.

Tae VICE-CHAIRMAN (Panpir S.
S. N. TankBA): Yes, provided there
is time.

Surr B. K. P. SINHA: 1 should
request you to find some time, five
or six minutes, to enable us to reply
to these charges.

Sart HARIHAR PATEL: The Com-
mission further observed as follows:

‘From a linguistic point of view,
Singhbhum district is the meeting
ground of Ho, Oriya, Bengali, Hindi
and Santhali. These languages are
important roughly in the order
named.”

Roughly speaking, Oriya comes next
to Ho buti they have not {iaken the
trouble of finding out the cultural
affinity between the Ho-speaking
people and the Oriya-speaking people,
My submission is that they have very
great cultural affinities. The claims
of Orissa for Seraikella and Khara-
swan were not taken up by the Com-

| mission on administrative grounds and
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on geographical grounds. But in the
case of West Bengal-—I am unable to
find out the lines now—the Bihar
Government said that much impor-
tance should not be attached to geog-
raphical contiguity in these days.
The Oriya speaking people in the
- Singhbhum district and particularly
those in Seraikella and Kharaswan
have been inflicted with a very grave
injustice. It was incumbent on the
Commissioner to have probed into the
sufferings and the difficulties of those
people, the difficulties which they are
undergoing at the hands of the Bihar
Government, and he should have
given a tfuller report to this House
suggesting measures for redress. But
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.. I am sorry that he has practically left

Bihar untouched in this matter. I
again say that this Report does not
serve any purpose. It is most dis-
appointing and the Commissioner
should make all attempts to give us
a better report next time.

Nt qawteg dvza: Sow, A
78 (Y9 #7 @FH F3d gC g8 Fgn
argar g {5 faaq 7 g7 & fooew
a1 FEA 2 & I fadly wrH W AE
A FAF Wz faw ey g <fe
FY a8 7F 5 Ta o & & q@ a9
Z1F g1 STAY A1 A OF T &qTA |
el TF AT FT ATCAF § @1 AT AT
AR & 9%, ANE F FASAA F
Fa7 A afgsoar & a7 gz Hfiw
9T §5 qTefET wd § ) s dm
g f& aga =1 @f1 e & g A
adr agsrd 2 ot 5 g Y s
q #1 weg agl &g dfwq e o
& WS A fgegeam & steaT e g
Al aF Frawws 7 A FEAT
THRTR A1 AFAl & 9g av gWr =rfed
s 9% warar @ fegem @
frfedt #Y o A faeer #<E
Al F¥ Fforer v =fzg fF A
W agsid g o o ot sar #
T fewoa 31 @2 ) Al @ o
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foraamrar 9§ wga & o1 B &=
qiagATese @1 W & #iT s
fedt wga & w1 % 38 @nTl & =
§ geFdrgss @ O 2, I9ET e
T2 E § AFFT L& A UF gY A0 4T,
wrEr o, arEEr Ffga Wi gH=r
#1 o Y ar fgredt FwTH@ 9 )
—'TIHY FAFT B FTLET | TATEATE A
fadr of v g9d SgW werar fs
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7 & gedr @) wdm %) E
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g fefrm fgeedlt s A 9 &
I 9T T | UF qCE SART qEEA
AT oF  AYE vorar afma faer 9
s, gaitE | Ega 7R Tiwad @
foamr qu i awam g dwE
T Trar g f 9] & femewy §
FOET F AW H W TG E AR
fedy & ux =W P s fewrad
qfsd & w9 9 9] T § Wifs
& gHI FES #uF AfdeT g
d gRNAETT | [y A199 98
g Z@l dgl fa=r g a1 ~—"=ny
CGUIEE: G A R G T 1
Tew £ ArSEN Fm fvoww A
wred A E, TEET W,
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Report of
Commissioner

Llz apls JRTIPCS deal g3
Lb) ‘15 ‘euén - éd.) ’h J‘..‘,i
B Bl & b g0 Wl &S L
&an 305 K Leio o5 Il 9n aazgkal
Mo - da e S

Hwrar wgwe gia: arag Toa-
wgdl TG E § a8 Fg wWrarfw
QT T F AINE GRET fere
gara@y gfrmm w1 smmar feww
gAY faa smam | wRET E@ A ¥
faely g€ wrarT g1) -

= Tara fag dgw A qtag w
Qg fr sE et @ afea feace
7l foam § ) A fere SRy g
afed, og AU gAT § 1 A I
g & AR AF &Y §FAT §, 9T A
A 7gr § 5 A qEgam fenee
N qg A FLA qT AT

« 3827

A1 gq@Aeam (A o Fo
ar ) W I qEE afa, 9w
A1 FT AT T A

2 P,

o T fag g o OF
Fg W WX JJ@rQ fFe &
T d foawr fagi saer weA g &t
AR us A § A @ SRarE
3] AAfedt wifad@sr & W 9F
ifs 4 dgi w7 ST § ) AR
at ot g AT @ § 9 Sre At
oy v FowigE W
ar |/ & o S g 6w, M-
T F 9 U E 1% S A AAT &
THaEt T auA THA §, |\ ¥
Fam F& g et &= @ o7,
o, %, %, Ag @ @fewann &
LW § wd w3 oW W g gy,
fer o o @@ q, FEwF AG

+[ 1 Hindi transliteration.

[ 10 SEP. 1959 ]

|

for Linguistic
Minorities

2 1 gafad gfz oo SEERr fafy Y
AT A JIgT TG IIFR N &,
TG TH AT FT gEAT S| ATA &

38z

8

ara ey 1 aifger aw @ g vEE

FIT W AET 9T §Far g1 fawmd
it ;e At @ ey § Afew
qET TG 1 937 arei 7 gfaar # fag
foe 7% & @ 9T § SEr IS
g g7 ey oaw # faw | dfe
St @ wiwe e & ST 9§ &%
aF g 5 w3 At wiws B
qd § a feedr amer o iy gwd
dfFa 7 gwmar § T A A aER
qaamt W g v fF A dash @@
§ a9 @@ §awafed feof
afz ww fe Y 93 ar S ER aEt
qRR ATIE ATl A AR AT
Tgd @ mesr fgr dt e @y
arre e fre ) zafed gvsw
qra F1 Fifarw A fF G a oF
F @ F FIC AR FH &

ag W &0 & v € fF e e ey

ST FY G ITEAT §, TEAT AT &
q It agfaaa faaet =ifed wawt
g A ewat 7 1 A AT o
g @ & w1 afew
HFAd g SAH kI @gr & | AN
gwad § fr o qae et @1 @i
TEd F TR G osAmEr § ) AL at
Jo fro H WA qIdew J&T @ &Y
IEEI # SR SATRT 9@ § |
gafer gt § W e awE
FE W IEE FT  qRFEEd FL AR
Iw fad =7 R F wE @
Qe 3 | AfeT g7 gfewd w7 grar g
T=Ei F1 A ) Wg fgedr & fad
@ difg, 8 qaemEl & fad
4§ fefrar aI° 1 gdisz o1 @1 47
T A s wefwal A
1 gar wmgr) fegst 3 fag
wd 4 yEew & fag v afe



Report of
Commiissioner

[ Fa= fag avgF]

fegmi & @A 7 @ Fg =4

9EF | WY I & AfwT qleaw @Rl |

AFP S I FFACAZLATAT . L .
(Time bell rings.)

fe s wamar Faw  ar A

fadt wefeai At g foaw

# fod aweettat gra gan faar s

a1 zafed /A argar & 5 gwaw

TF @ F AW @R I@E W

afrw w3, fiex o AmfEs T

T & FUE A @A) owfa |

¥ 9FAT TARERET F A TEA gU—.

Fifs 1% T/ § Wag Gy

H AT FF IA T A—FH FAT

£

w3 e #7oF R,

7% 9§ F W ¥ A F |

e & g wEard w,

WA qqEr ;A FN

o | gEEd §g o AW,

T oF wareT FTTE § )

99 3H T 7 oA A€W,

F AT qErEn WA

- el gaepn il 1 (Lteog

3825

7 ARTETEr (A 2avo Wo wF@Y):
T faee &7 99 A9 AT 9
feay st &

g 1 Plyd pesd]gRaayd

u...,au-rn‘-.@”.g)uu'—w @)L‘

K1

ot W FOOU FT : FL STAH
qreT ax faar sma, = =AW

Y & ) S

[ RAJYA SABHA |

[ =

for Linguistic
Minorities

D el gRedye

3830

ool 52 U WS el S et
ud%"’ P e R e Dy
DM S ot e on Y e
2l 8 godo gl oy S5
-2 U oS ol s
L S gl e g dagd sy
Byl gy Syo lye - pen
She g2 Kl ol -2 6 5l
& e Urlye ey ey
otr P8 S YRagie plyes
Pt S ool il B g
@y et s gyl ey
Kiga  yae - & WS Ly \S o° ‘:
Hodup Sy oy S -2 o
BT Y R it
pon SR Sy S e b
Wl gl ol S S el i

- ueh G0 g5y Yl Nyady

Ut @ o S 8 dafTilae g

o Ope J male glals &
Smt S Ay Kugyt 33 el 4 ol
pl plkae e glags Sy
o seld 93 T o | pekepll

Lﬁl‘ 7L L‘ﬂ’ L’S U’su ‘_)Lﬁb

wanlyy b S 8 Oage walye



3831 Report of
Commissioner

HbaS gl - ey bS8 o

PO & e Sy

o W O &S A WS e

[MRr. DeruTy CHAIRMAN in the Chair.}
SRR SR I
o ot vl e st gl st
ot R gy R e lywosf - &
—sz s Led & lea JBRE 42
W pa¢ st eyl g e
Optre & fRegsda giyia T A td
e A L T
O e e W
M 2 wge Sy (g 30 i
o aypr g2 goba =8 50y ]
S P e S
ot ol gl S e g0y

-2 o eyl Wy

oY e & e wle e

Jogs oad g6 2 Ul K
higy 8 campfan ol & G5 g0 S
ety oyl -2 by (o o
Ot (gler i Sle e
o e e T
PaS gl ay JyS Glaml e S
YW o e S ale
or el & pRe - gy hTie

[ 10 SEP.

1959 ] for Linguistic 3832

Minorities
50 &gl dgh gy smad £ g0y
D2 1o u’u’M & ”’ - L’bln o.;.;.l:d
Sl o e e
¢ gl gRe LS gashe LS5 ByS
- Ay el 5 S Skia ay
Ban  (yae el

cole  Adgw

S 30y S g e callae

M Py pae oo n) e
ey b e - W le
Lotlyt (ool (S Uy yae iy
L P apeyd - B LS Ll S
W5 ] OEnrd oy syl Leeale
o Wl S a gn e
b cale S <) - ula
¥ S A Sk Oye @y
oie! - aly P & 4 Eaalal
s ;Cn - Uyady dyaiy - & LaS
Iym J‘_u » U"’ WS afs

)7’ Jr‘j’rq' - A ))5-‘9' o 2%

QoA

oelin Syt yhgmdl | yEMam
ot Sy gk (S edlas ek
A py Juazi] (S5 sa S 40y
L T " .- TR ¥
o 50 K AUy S S e
R A )
ol elas S il 5 pxall]



Report of
Commissioner

[0 Lol oReuyd]
A S P S S e ey

-2 Ky

3833

. 2 oanSel Jasedl K8

¥ L Upeyd @S e iy S
PS5l U6 WSyl 3 g
W S K liugodn gt male
2 1yl yas gy ol B3y y0
- e K gy oyl gMe & pen
S I sl e
— Ut e S S el
ot 2 abe g gl 4
T PR R
2 &l g - Lo &S o
S oBeste G6l iy @ &
oM e gyl epkadi U5 203
S e i )
S U5 L apady gm0yl ¢ Wy oy
UYS & = il
Gk s ) N e
W e S e & - e
oS Bl 6 e Loyl o8
PR EIRUCRER SRS
det e ey o
o e Gl S ) U eipda
oS 4 i el Sag fox) S

)

foas <

[ RAJYA SABHA | '

$

for Linguistic
Mnorities

S by (ol S 2 pu 4 &yl
oA - B g S (] S
pl w2 Al - gl Gegoda.
S g S S Y5 el Cikas
L e ] - e godn g 0
S e o N K o) & gy
oy U gyl Ke - e e Loy
b g
st e =Ty Gl e eyl
3¢5 ohe o (yind gyl - e

B giys gl e S - B

3834

._,Mb ),, e ba)

pkade gae g0 § a5 wly

Time bell rings. g

_ A

O Zuly & iy Wb, amdy - 8
1 5 Peysha b e I8 Gyn
Joo U et Sl iy
ot S e ol g g (S
S W 4 g0y - P will
e S DB e Pl e
She g i Tk o Y g
ol H oyl e py G e e
art Rt By sae lny S

- & (K3 N

=

2 Jhe 8 ple TG o

o upe W oS i d el



Report of the
Commissioner N

ple € Gy Sl JyS e Loy 8
d g5yl 0¥ gy Sy 9
Do wpude o alpdy o oS yala)
3 eman Wl of e Wl oy

3835

el pir gae  oyex

© Pma wAE (wEEg (ST NAN):

AEH-FTAT wifga, AF AFNFT F

.- guaEAETR (o 59e o rET):
< e FraEg qoEt a7 & 7o
f&ar FMET 8

AN 7w {wawd o fas o=
fawz: 39 foiE 9 gw  wasL.

off =gz AWl EW : AL AT
SART Faq famr @, @ w1y ey
g g -
e wiE fewad AR weda
% g wET ggar g 5 o i |
9 qaFT ot It oA ag ot 7Y g
el aw aeR i qam G F1aaE §
HF IFITES ALY FEAT & | AT HAAT
ar /9 qUAR £ TH § | FaATA A%
qATA AT qFHT ATWT FT 7
= difagt FT S qEE F AT
gdl ¥ wog & M fegEa F FIH A
fom 93 SaEml w1 3IAF  f@idw,
0T AR o) g #T q9g T Ao
FT foarar ) TafF g0 fro A
@ At g wfae e A g
TG e, a8 &7 & AT FTefy
97 AT ZFEAT AR F AN AT
NI T FAET 9% AW 3
qH WATE FACT T F 75 7 5
Fiere g R A% @ WR T
AR GCATHT FTH F a0 AR F
gy, qREA AT I qdr R ar

IR A e gwa qEafas @

[ 10 SEP.

>
'

1959 ] for Linguistic

| Minorities

FAR TMA ¥ 0F IR H TG
AR AT & f gx feareq g=andt
aEhT sudt AR F9E § T &0
Fifrw FT | qfFA Flwe qrEaA
feq¥e ® g for 7&f faar & fr wai-wgr
fra—fom T A% faw g2 % o o

[MR,
Chair]

3339

Deputy CHAIRMAN in the
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Time bell rings

THAT T A F O TAT g I F
M fggram &1 1 Jeadw qm®
Qs aifwar faer 0f A gorgre
AW &1 [ aea o7 I T gfarar
qEA "l FAHT § A9 G WA T
war fag | wR gl Tl qew F
JFHT T @l Tafau ggey
WA &I W | ag R Aoy Qfer
gl

Sigl 9% WA TAH FT 9 § I
AT H RIAT | AT Y WA 04T
FIE UF AT FTATET o1 1 91 oy
FT | I ot 7 7T A awg  dora
HEEd, TSATNI, TaHT AIAT qHATL
At 7w faar)

Mr. DEPUTY CHAIRMAN: Mr.
Datar.

Surt B. N. DATAR: Mr. Deputy
Chairman . . .
Surr B. K. P. SINHA: Sir, I want

to speak . . .

Mr. DEPUTY CHAIRMAN: Very
sorry.

v

Surt KAILASH BIHARI LALL:
Mr. Deputy Chairman, on a point of
order . . .

Mr. DEPUTY CHAIRMAN: No
point of order. He is replying. There
cannot be any point of order now.

Surt KAILASH BIHARI LALL:

Just now, as my friend pointed out,
the discussion is on the Report of the

)
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ties, but things extraneous to
Report have been spoken here. So,
I wish that some time should be given
to those Members who are concerned
with the debate . . .

Mgr. DEPUTY CHAIRMAN: Please
sit down.

Surt KAILASH BIHARI LALL:
Then, your ruling should be that those
are outside . . .

Mr. DEPUTY CHAIRMAN: You
should have raised the point of order
at that time. Please sit down.

Surt B. K. P, SINHA: Sir, I will
seek one information, so that the hon.
Minister may give the information.
Did the Commissioner for Linguistic
Minorities receive any report from
Bihar about the improper treatment
of linguistic minorities, and if so, did
he go into that and absolve the State
of Bihar of those charges? Please
give us some information about that.

Sart B. N. DATAR: Mr. Deputy
Chairman, I am obliged to the hon.
Members who participated in this
debate, and they made certain cons-
tructive suggestions. The discussion
in this House, as also in the other
House where it is now pending, has
been of great use to us and I propose
to forward all the suggestions, as also
the complaints, to the Commissioner
for Linguistic Minorities, so that he
can look into them and see what can
be done or what can be got done by
the various State Governments.

Then, Sir, a complaint was made
that the Report was incomplete. I
had already anticipated this objection
and I had stated that inasmuch as cer-
tain replies had not been received from

the State Governments, it was not
possible for the Commissioner to
embody what particular action had

been or was proposed to be taken by
the various State Governments. As I
have stated, this is the Report for the
first year and there are certain matters

the | am quite confident that the

!

debate,
that was highly enlivening in this
House and the other, will be of great
use to the Commissioner for Linguis-
tic Minorities. It is for the Commis-
sioner for Lingustic Minorities to
look into these, and he will kindly go
through all the matters and see that
his Report for the next year is as
complete as possible, under the cir-
cumstances of the case. I shall make
a brief reference to the various
points raised. .

My hon. friend, Dr. Gour, has sug-
gested that all the languages that are
in use in India ought to be specified
in an Act of the Union. May I point
out, in this connection, that it is not
necessary that all these languages
should be included either in the
Eighth Schedule or in any other
Schedule? We have laid down in
article 19 that all the languages and
dialects are entitled to be conserved
and if they have to be conserved, they
are entitled to such help as the Gov-
ernment can give them. Therefore, it
is not necessary that all the languages
should be duly included or specified
in a schedule of the Constitution, Gov-
ernment are anxious that all the langu-
ages, not only the 14 languages, but
others also, ought to be fully deve-
loped. Each has a heritage of great
culiure and to the extent that it has
to be developed, it ought tn be deve-
loped with public co-operation and
with such help that the Government
might bestow upon it. Therefore,
there is no point in asking for the in-
clusion of all these languages in our
Constitution.

Then, secondly, it was contended
that there was not sufficient staff for
the work in the Commissioner’s
office. May I point out fo him that
we have furnished him with a suffi-
cient number of officers and clerks
under him and if and when this work
increases, then naturally Government
will consider his request for an in-
crease in the staff, whenever it be-
comes necessary?
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Then, so far as Punjab is concern-
ed, Dr. Gour complained that child-
ren belonging to Urdu-speaking mino-
rities are being taught through the
medium of Hind: or Punjabi. I am
not sure whether this complaint is
well-founded. All the same, due
enquiries will be made. So far as
this question is concerned, we have
laid down the policy in this respect
in the Constitution, as also in the
circular issued by the Home Minis-
try to the various State Governments.
In respect of Urdu, as I have pointed
out, a special circular has been issu-
ed to give all possible encouragement
to Urdu wherever the Urdu popula-
tion is in a fairly large composition.
‘Therefore, 1 again assure the various
hon Members who Thave spoken

[ RAJYA SABHA ]

about Urdu that all attention will be .

paid to Urdu to the extent that it is
possible by the various State Govern-
ments. Therefore, they need not have
any misgivings in this respect.

Then, it was stated by another hon.
Member that information has not
been given about the implementation
of the safeguards by the concerned
State Governments. This is true to a
certain extent, but may I also point
out the difficulties in the way of the
State Governments? They have to
¢ollect all the information, because
the information sought for is even at
the lowest level, for example, in con-
nection with primary education. The
information has to be collected from
the various villages. Under these
circumstances, though there is some
delay, I am quite confident that the
State Governments would make pro-
per arrangements for setting up a
machinery which will collect such in-
tormation as early as possible and
forward it, with their own reactions,
to the Commissioner for Linguistic
Minorities, as also to the Government
of India.

Then, Sir, may I point out that some-
thing has been stated about the
Mysore State and that the Telugu-
speaking minorities were not dealt
with properly? Will the hon. Mem-
ber or the Commissioner give us
proper figures in this respect? I be-

L]
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lieve that there is a certain Telugu
population there, say, in big towns
like Hubli and other places :

Surr FARIDUL HAQ ANSARI:
is in Orissa also.

Surr B. N. DATAR: This is gene-
ral. Under our rules, the policy has
been stated that whenever there is a
sufficient number of boys and girls,
then naturally a school has to be
provided. Under these circumstances,
this matter will also have to be taken
up with the State Governments.
Again and again I have pointed out
that ultimately the executive autho-
rity is the State Government and we
need not doubt the genuine desire of
the State Governments to look after
the interests and to maintain the
safeguards of the minorities, where-
ever they are. The minorities are
entitled to all the rights and special
safeguards have been prescribed for
them and I am quite confident that
whatever has to be done for the mino-
rities will surely be done by all the
States, and the Commissioner for
Linguistic Minorities is there to re-
mind them whenever it is necessary
and all that will be done so far as

It

.such people are concerned.

Then, it was contended that {he
Commissioner should have collected
all information. He has been trying
his best to collect it. The State Gov-
ernments also are helping him. But
some time is necessary for the collec-
tion of statistical information so far
as the linguistic minorities residing
in various towns and States are con-
cerned.

Then, Sir, it was contended again
that the State Governments are not
co-operating. My hon. friend, Shri
Sapru, contended that they have not
been co-operating. My submission is

that they are co-operating to the
fullest extent, but their further co-
operation and their speedier imple-
mentation of the wvarious rules of

safeguards will be there as early as
possible, because as I have stated, we
are new to this and the sooner all
these safeguards are implemented, the
better so far as this is concerned.

(
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Then, it ‘'was contended that the
Commissioner did not give his opi-

nion. I am afraid it is not correct.
Mr. Sapru himself has pointed out
how the Commissioner on the basis
of the material that he has got—it
might be partial, it might be insuffi-
cient, but all the same—he has tried
to give his tentative opinion where he
could give one. Therefore, it would
not be proper to say that he has not
given any opinion at all.

.. . f 1

Then, Sir, it was contended that he
has not examined the complaints of
the Linguistic minorities. So far as
such complaints are concerned, every-
where it is now known that the Gov-
ernment of India’s officer, the Com-
missioner for Linguistic Minorities,
has been functioning. He has been
receiving 4 number of representa-
tions, and whenever such representa-
tions are received, then it is his duty
{0 find out to what extent they are
justified. Now there are two days in
which the investigation can be carried
out. One 1s by calling for further in-
formation from the representatives
themselves. Sometimes these represen-
tations are either vague or one-sided.
Now the officer who has been working
on this was the Chief Justice of one of
the High Courts in India for a number
of years, and therefore he knows how
to collect evidence, and he knows how
to distinguish between truth and
falsehood. After geing through all
this he will have also the advantage
of consulting the State Governments.
Therefore, Sir, I would point out that

whatever has to be donc is being
done and will be done in a larger
measure during the period that

follows this Report.
T

Then, Sir, it has been stated that in
Delhi Urdu has not been accepted
as the regional language. So far as
Delhi is concerned, immediately after
the Government of India issued their
circular, they sent a copy thereof to
the Chief Commissioner of Delhi
with a letter that Urdu should be
encouraged in Delhi because, as I have
pointed out and as has been stated

[ 10 SEP. 1959 ]
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in the Home Ministry’s ‘circular, Delhi
is one of the cultural centres of Urdu
along with Lucknow. Therefore, all
possible steps are being taken in this
regard. It is not correct to say that
the Urdu-knowing population are in
a majority. I have not got here the
actua) figures, but may 1 point out
that 1n the Delhi Administration all
that is possible is being done to give
such encouragement to the Urdu
language, such help to the Urdu
language as it deserves? There is no
attempt at any place to displace the
language, but it is quite likely that
Hindi is coming into its own, and
therefore Hindi might take its legiti-
mate place along with TUrdu, not
necessarily by displacing Urdu as
some hon. Members wrongly think.
Therefore, in Delhi also the same
rule is being followed.

3844

Now my hon. friend, Shri Jaspat
Roy Kapoor, raised certain questions
which are really irrelevant to the
question of safeguards for the ling-
uistic minorities.

Surt JASPAT ROY KAPOOR:
You say that it is irrelevant. Have
not you yourself included those points
in the circular which you issued to the
State Governments, and has not the
Commissioner himself gone into these
points?

Surr B. N. DATAR: It the hon.
Member had waited for sonk time, I
would have given the information.
May I point out here that when re-
organisation of the States was re-
commended by the States Reorgani-
sation Commission, they considered
the question of the implications of,
the formation of various States from
different points of Vlew? One of the
views they naturally had was that
even though these States were being
re-formed or readjusted, thev should
not develop a spirit of separatism.
That is the reason why they stated
that in the High Courts there ought
to be at least a certain percentage of
appointments from outside the State.
May I point out to the hon. Member
that there are certain difficulties
here? The Government's policy has
been to place facts before both the
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Houses of Parliament. While we
accept the principle, we have also lo
point out that there are certain diffi-
culties in the way. The dunculty of
language may be one. There may be
other difficulties also, and it 1s not
so easy nor would it be desirable to
go on transferring Judges of High
Courts from one place to another.
Al]l the same this is a very important
question, and some Zonal Councils
have considered this question as
well, and in accordance with the sug-
gestions made by them certain
appointments have been made. You
cannot have half the appointments of
High Court Judges held by men from
outside the State. That would be
too wide a claim and it may not be
justified on other grounds also. In
respect of the I.A.S, and IP.S. there
are figures before me which show
that there is a large number »f
qualified candidates from other States
who have been appointed on the
cadres of different States. This prin-
ciple is being followed, though direct-
ly it does not deal with the question
of safeguards so far as the different
persong are concerned.
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Now in respect of the Census
figures of 1951, an hon. Member
raised the contention that ‘here were
no specific figures in regard to cer-
tain areas. I would point out in this
connectign that at the time when the
Census operations were going on in
1951, there was a fierce agitation and
it was considered advisable not to
have separate figures in the areas of
Punjab and Delhi so far as Hindj,
Punjabi and Urdu speaking people
weore concerned. That is the reason
why for these two areas only we
have not got separate figures. Apart
from this I have to point out . . .

Surr FARIDUL HAQ ANSARI: 1
would like to ask whether the same
thing happened in U.P. also—mani-
pulation of figures.

Sarr B. N. DATAR: May I point
out to the hon. Member that the con-
troversy that was raising in Delhi was

i
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Minorities
perhaps of a severer character than
elsewhere? That was the reason why
Government considered it expedient
not to have separate figures.
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Then, one hon. Member stated that
we have not made the policy of the
Government clear so far as Urdu is
concerned. May I point vui that we
have made it absolutely clear in the
circular that I read to the Iouse this
morning? Urdu is an elegant and
well-defined Indian language, and
therefore to the extent that it is
possible Government are anxious that
it should be developed. We have
given very clear suggestions to the
State Governments and I am confi-
dent that they will be carried out.
Let us not suppose that they are not
being carried out. All the same I
would point out to all the members
of the minority communities in the
various States that although proper
safeguards have been granted to
them, have been prescribed for them,
it is necessary that these linguistic
minorities should not always form a
class by themselves. They are valu-
ed members of the population of the
various States, and to the extent neces-
sary if they harmonise themselves
with the interests of the State as
completely as possible—for example,
by learning the regional language—
all these difficulties would disappear.
Therefore, the question of language
need not be considered as a contro-
versial question. It has nothing to
do either with religion or with any
other factors. The language should
be considered”on its own merits, as
a language of a community which
might be a minority community. All

. the same we are bound to give due

safeguards of the nature that we
have mentioned either in the Consti-
tution or in the circular issued by
the Home Ministry.

Under these circumstances, I assure
the hon. Members that the Commis-
sioner for Linguistic Minorities wfil
do all that is possible ih his next re-
port by dealing with the various sub-
jects that the hon. Members have
mentioned in our debate today.

\
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Lasfly, Sir, I am again grateful to
the hon. Members for the very valu-
able and constructive suggestions that
they have made today. They will
receive the fullest consideration of
the Commissioner for Linguistic
Minaorities as also the Government of
India and the Governments of the
various States.

Surt BHUPESH GUPTA: (West
Bengal): Only one dquestion, Sir.
The hon. Minister has not said any-
thing about the long-standing demand
of the Nepali-speaking people of Dar-
jeeling in West Bengal for recogni-
tion of their Nepali language as a
medium of instruction and also for its
acceptance as one of the official langu-
ages in that area. This has been
pending before the Government for a
long time, I understand, and I think
that the West Bengal Legislative
Assembly also passed a resolution in
this connection. What is the position
of the Central Government on this
question?

Sur1 B. N. DATAR: So far as the
Nepali language is concerned, Sir, the
Nepali-speaking population in Dar-
jeeling District is, I believe, about 36
‘per cent,

[Mr, CrHAIRMAN in the chair.]

1t is not 90 per cent. as one hon. Mem-
‘ber either here or in the other House
wanted us to believe. All the same,
full attention will be given to the
question of developing the Nepali
language. So far as the primary
schools are concerned, naturally we
have got an article of the Constitution
according to which primary schools
will have to be established in the
various areas wherever there are
minority communities and where there
is an adequate number of people
forthcoming. &

Sart BHUPESH GUPTA: My
question wag very simple—the recog-
nition or the acceptance of it as the
‘medium of instruction.
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SHrr B. N. DATAR:
it considered also.

I shall have

SHRIMATI MAYA DEVI CHETTRY
(West Bengal): Regarding the figures,
so far as I know, the Nepali-speaking
population in Darieeling is about 80
or 85 per cent.’

Surt B. N. DATAR: I am afraid
this figure is not correct, Sir.

MOTION RE THE PRESENT RELA-
TIONS BETWEEN INDIA AND
CHINA

Mg, CHAIRMAN: Now, we take
up the discussion about the relations
between India and China. It is a
difficult and delicate subject. The
Prime Minister on the floor of this
House indicated the dual approach—
to take every step necessary for pro-
tecting the integrity of the country
and to seek every means for a peace-
ful settlement of outstanding  diffe-
rences, Angry words do not help;
they only add to the trouble. Mem-
bers, I hope, will discuss the problem
with their usual dignity and restraint.

K

Dr. H. N. KUNZRU (Uttar
desh): Mr. Chairman, I move:

Pra-

“That the present relations bet-
ween India and China be taken in-
to consideration.”

Sir, we have to consider a question
of serious importance to India today.
It is difficult to speak in a measured
language on such a question, but 1
shall certainly bear in mind what you
and the Prime Minister have said with
regard to the importance of maintain-
ing the integrity of India and friend-
ship between India and China, and I
hope that not a single word will fall
from me which will in any way
accentuate the tension that may exist
on any point between India and
China. ) .



